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LEGISLATIVE ASSEMBLY.

Monday. 21st February, 1938.

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim)

in the Chair.

STARRED QUESTIONS AND ANSWERS.
(a) ORAL ANSWERS.,

INCREASE IN SPEED OF TRAINS.

390. *Mr. M. Asaf Ali (on behalf of Mr. T. 8. Avinashilingam Chettiar):
Will the Honourable the Railway Member state:
(a) whether all railways have been asked to consider the possibility

of increasing the speed of trains in pursuance of the Wedge-
wood Committee Report;

(b) whether they have received replies from the various railways; and

(¢) whether the speed of trains has been increased; if so, in which
railways?

The Honourable Sir Thomas Stewart: (a) Yes.

(b) and (¢). I would refer the Honourable Member to the remarks
appearing in connection with paragraphs 59, 60 and 171 of the statement
showing the action taken on Chapters III to XI of the Indian Railway
Enquiry Committee’s Report (1937), a copy of ‘which was distributed to
the House with the Railway Budget papers on the 14th instant.

Mr. Sami Vencatachalam Ohetty: Are the Government aware that the
Grand Trunk Express continues to be as sluggardly as before?

The Honourable Sir Thomas Stewart: That does not arise out of this
question.

STATUTORY RAILWAY AUTHORITY.

391, *Mr. M. Asat Ali (on behalf of Mr. T. S. Avinashilingam Chettiar):
Will the Honourable the Railway Member state:

(a) when the statutory railway authority is expected to be estab-
lished; and

(b) what will be the powers of thls House over the rallways after it
is established?

The Honourable Sir Thomas Stewart: (a) and (b). I would refer the
Honourable Member: to the reply given to starred question No 578 asked
by him in this House on the 16th September, 1987.

(869 ) A
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Mr, B. Das: Have Government made any further progress about the
establishment of the Statutory Authority since that reply was given?

The Honourable Sir Thomas Stewart: I do not understand what the
Honourable Member means by progress.

Mr, B. Das: Have Government come to any further decision since that
reply was given?

The Honourable Sir Thomas Stewart: No, Sir.

PROPOSAL TO OPEN A COMBINED POST AND TELEGRAPH OFFICE AT PATRAKHOLA
Tea ESTATE IN SYLHET.

392. *Mr. Brojendra Narayan Chaudhury: Will the Honourable Member
in charge of Communications (Postal) please state: ,

(a) if it is proposed to open a combined Post and Teiegmph Office
at Patrakhola Tea Estate in Sylhet;

-(b) if it is also proposed in consequence to convert the existing com-
bined office at Adampore which is only three miles from
Patrakhola, into a Branch Office;

(c) for how long the Adampore Office has been in existence;

(d) whether it has been suggested by the people of the locality that
the above proposals be substituted by the following:

A combined office at Khurma, which is five miles from Adam-
pore and nearer to Kamalpur, a big trade centre;

(e) if Government are aware that the proceedings of the Assam
Legislative Council and Assembly disclose the fact that
planters sometimes put vexatious and insulting obstructions
to those who go to or pass through their garden; and

(f) whether Government propose to locate the new Post Office out-
side a tea garden?

The Honourable Sir Thomas Stewart: (a) and (b). Yes.

(c) As a Branch Post Office since 1891 and as a combined Post and
Telegraph Office since 1897.

(d) Yes.

(e) Government have no information.

(f) No. Steps are always taken when any public Post and Telegraph
Office is opened in a tea estate to ensure free public access to the office.

.llr. Brojendra Narayan Chaudhury: Will the Honourable Member in-
quire if the people of the locality headed by Sjt. Kelish Ranjan Deb did

not represent to the postal authorities suggesting that Khurma should be
made a combined office?

The Honourahle Bir Thomas Stewart: The relative advantages of Khurma
and Patrakhola have been ‘investigated, and the decision come to is that
the advantages of Patrakhola are grester than those of Khurma.
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Mr. Brojendrs Narayan Chaudhury: Will the Honourable Member in-
ire if Kamalpur is not & big trading centre, and if Khurma is not nearer

40 Kamalpur than to Patrakhola?

The Honourable Sir Thomas Stewart: I have no information.

‘Mr. Brojendra Narayan Chaudhury: Will he kindly inquire?

The Honourable Sir Thomas Stewart: No, Sir.

Mr. Brojendra Narayan Chaudhury: Not even in the interests of postal

revenue?

The Honourable Sir Thomas Stewart: The question has been thoroughly

investigated.

Mr. Brojendra Narayan Chaudhury: With regard to (e), has not the
attention of the Honourable Member . . . .

Mr. President (The Honourable Sir Abdur Rahim): Next question.
CONSTRUCTION OF AN OVERBRIDGE AT GONDIA RATLWAY STATION.

- 393. *Mr. B. Das (on behalf of Mr. Govind V. Deshmukh): Will the
Honourable Member for Railways and Communications please state:

(8) if

(®) if

he is aware that Gondia in the Central Provinces is an im-
portant business town and a railway junction for several
railway lines and that a railway line passes through the heart
of the town, and that there are no overbridges for the use of
carts, cars, or pedestrians and that the level crossings of the
railway have to be crossed over to get from one side of the
town to the other and that frequently the gates are closed
for shunting of goods trains or for allowing trains to pass;

the public of this town as well as the Municipality of this
town drew the attention of the Government of the Central
Provinces and the Bengal Nagpur Railway a number of times
to this great inconvenience which results in loss of time and
congestion in traffic;

(c) whether in a meeting of the Bengal Nagpur Railway Local Advi-

sory Committee held on the 10th August, 1928, the Chairman
of the said Committee also agreed that an overbridge or
subway at the west end level crossing of Gondie appeared
to be necessary; and

(d) if he proposes to remove this inconvenience early by getting an

overbridge constructed and directing the railway authorities
concerned, pending the construction of the overbridge, to
adopt such measures as will get rid of the congestion of
traffic at the gates near the crossings and facilitate the cross-
ing of carts and pedestrians?

The Honourable Sir Thomas Stewart: (a) Yes.

(b) Government have no information.

{c) Yes.

A2
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(d) In 1928 the Railway enquired from.the Central Rromnees. Gowern-
ment whether they would be willing to agree to the road authorities bear-
ing their share of the cost of an overbridge at the west end of Gondia
station. No answer has been received as yet. The Railway is again
investigating the possibility of adopting such measures as will eliminate
the present congestion of road traffic at the level crossing gates. It is,
however, doubtful whether any improvement is possible.

MEgASURES oF Ecoromy oN RAILWAYS.

394. *Mr. M. Asaf Ali (on behalf of Mr. T. 8. Avinashilingam Chettiar):
Will the Honourable the Railway Member state:

(a) what measures of economy, recommended by the Wedgewood'
Committee have already been carried out; and '

(b) what has been the approximate saving out of the carrying out
of these measures? . N

The Honourable Sir Thomas Stewart: (a) I would refer the Honourable-
Member to the statement showing the action taken by the Railway Depart-
ment (Railway Board) on the paragraphs in Chapters. IIT to XI of the:
Indian Railway Enquirv Committee’s Report, a copy of which has been-
placed in the Library of the House. ’

(b) T regret it is impracticable at this stage to attempt even an
approximate estimate of the savings that may accrue. I shall endeavour,
however, either through the medium of the Annual Administration Report
orhothegwise to keep the House informed, from time to time, of the results
achieved.

Mr. Lalchand Navalrai: May I know, Sir, if a Bill in order to put into:
effect the recommendations of the Wedgwood Committee’s Report is.
going to be introduced in this House?

The Honourable Sir Thomas Stewart: Sir, that. I submit, does not
arise out of the question relating to economy.

Mr. Lalchand Navalrai: May I know if a Bill is introduced in this House-
and it is passed, will it entail economy?

The Honourable Sir Thomas Stewart: Not necessarily, Sir.
Mr. Lalchand Navalrai: What are the reasons . . . .

Mr. President (The Honourable Sir Abdur Rahim): You eannot discuss:
it.

Mr. Lalchand Navalrai: T am not discussing it, but T am asking what
are the reasons . . . .

Mr. President (The Honourable Sir Abdur Rahim): Yes, it ‘is - dis-

cussing . . .

Mr. Lalchand Navalrai: The Honourable Member has not . . . . .
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Mr. President (The Honourable 8ir 'Abdur Rahim): The Honoutable
‘Member may have another opinion; that is another matter.

PROVISION OF WATER PASSAGES THROUGH RAILWAY EMBANEKMENTS IN
AssaM. .

395. *Mr. Brojendra Narayan Chaudhury: Will the Honourable Member
dn charge of Communications please state:

(a) if he is aware that a Committee under the Chairmanship of
Mr. Miles, Engineer to the Government of India, was set up
in 1929 to.examine cases of obstruction to discharge of flood
water caused by Railway embankments in Assam;

(b) if the Committee inspected Sylhet-Kulaura branch of the
Assam Bengal Railway and recommended opening of further
water passages to equalise’ water level on either side;

{(c) if any gauges have been put up to test water levels and new
‘ passages opened; if not, why further water passages have
not yet been provided; and
{d) if he is aware that year after year the.crops in Pergana Renga,
between Fenchuganj and Moglabazar Railway stations, are
being damaged by excessive floods and that local people
have been protesting at public conferences, sending representa-
tions to the district officer and Assam Government who say
that this subject is not primarily the concern of the Provincial
Government?

‘The Honourable Sir Thomas Stewart: (a) Yes.

(b), (c), and (d). The Honourable Member is referred to the reply
given to question No. 797 in this House on 11th March. 1935, and to the
further information laid on the table on 3rd April, 1935.

WATER PASSAGES ON THE BENGAL AND NORTH (WE“STERN Ramwway.

~z '896. *Mr. Brojendra Narayan Chaudhury: Will the Honourable Member
in charge of Communications please state if Government have budgeted
‘money for opening further water passages between Sonepur and Chupra
on the Bengal and North Western Railway.?--. - e

The Honourable Sir Thomas Stewart: A project for raising the bank,
for doubling the line and for increasing the number of bridges on the main
line of the Bengal and North Western Railway between Sonepur and
Chapra, has been sanctioned. -Rs. 44 lakhs have been provided in the
‘budget for 1938-39 to cover the cost of land. Funds to cover the other
-costs of the'project will be provided by the Company.

Mr. Brojendra Narayan Chaudhury: What is the reason for opening out
further water passages after the limitation period of ten years as provided
in the Railways Act?

The Honourable Sir Thomas Stewart: The reason for carrying out this
work is that it was considered necessary to do so.

‘Mr. Brojendra Narayan Ohaudhury: Is the damage to crops one of the
‘reasons?
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The Hoenourable Sir Thomas Stewart: I should require notice of that
question.

RAiLWAY ENGINE ACCIDENT ON THE RAMGANGA BRIDGE.

397. *Mr. Brojendra Narayan Chaudhury: Will the Honourable Member
in charge of Communications please state:

(a) if the engine of Kasganj-Lucknow passenger train broke down
on the Ramganga bridge in the month of November last
heavily shaking the entire train;

{b) if Governmsant are aware that the Ramganga accident and the
Bamrauli disaster coming in quick succession after the Bihta.
disaster, have unnerved the public mind; and

(¢) if Government are prepared to issue a comparative statement
about safety of travelling by railways in India, Great Britain
and the United States of America, taking into consideration
the number of passengers carried, speed and; frequency of
trains, to allay the public mind?

The Honourable Sir Thomas Stewart: (a) The Agent, Rohilkund and
Kumaon Railway, states that the right side connecting rod of the engine
of No. 7-Up broke while the train was passing over the Ramganga Bridge,.
and that the driver promptly brought the train to a stop.

(b) This is a matter of opinion, but I can assure the Honourable
Member that there has bheen no relaxation of effort to ensure the safe
running of trains.

(¢) Such statistics, as are available of Railways in other countries,.
do not provide a comparable basis. I will, however, endeavour to obtain:
figures showing casualties among passengers in relation to train miles
and will place a statement on the table when these have been received.

Mr, Badri Dutt Pande: Is it a fact that all the railway engines of
the Rohilkund and Kumaon Railway are of the old pattern and the new
pattern has not been introduced?

The Honourable Sir Thomas Stewart: I should require notice of that..

SLEEPING ACCOMMODATION FOR LOWER CLASS RATLWAY PASSENGERS.

398. *Mr. Brojendra Narayan Chaudhury: Will the Honourable Member
for Railways please state:

(a) if, as a matter of fact, the human necessity of sleeping at night
was taken into consideration in fixing the present scale of
_space allowed for lower class railway passengers;

(b) if the scale is not the same for short distance, long distance, day
journey and all night journeys;

() if Government, in fixing the scale, consulted medical opinion te

ascertain if this scale would not be injurious to the health of
passengers undertaking all night journeys;
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(d) if so, when and who are the experts consulted; and

(e) if Government have considered whether an sllowance of extra
space for night journeys with slightly additional fares would
be attractive and a peying ‘proposition?

The Honourable Sir Thomas Stewart: (a) The human need for sleep
is too generally appreciated to have been overlooked. KEconomic considera-
tions prohibit the provision of lying down accommodsation for passengers
paying only the lowest fares and Indian Railways do not differ from rail-
ways in other parts of the world, on which night journeys are performed.
In modern long distance lower class coaching stock both floor area and
cubic space per passenger have been appreciably increased, and luggage
racks provided upon which passengers may sleep when the racks are not:
occupied by luggage.

(b) The minimum secale of accominodation laid down in lower class
coaches is the same for short or long journeys and during day or night.

(¢) No. The minimum scale of accommodation laid down has been
arrived at after mature consideration, and Government have no reason to
believe that it would affect the health of passengers undertaking all night
journeys.

(d) Does not arise.

(e) Examination of similar proposals in the past has shown that
sconomic considerations prohibit the provision of anything in the nature of
guaranteed sleeping accommodation for passengers paving less than second
class fares.

Mr. Brojendra Narayan Chaudhury: Have any experiments been made
on the lines suggested in (e)?

The Honourable Sir Thomas Stewart: No, Sir.

Mr. Brojendra Narayan Chaudhury: Will the Government kindly make
an experiment?

The Honourabte Sir Thomas Stewart: It is not a question of experiment.
It is a question of calculation, and calculations have been made.

Mr. Lalchand Navalrai: In building these new carriages, will the
Honourable Member make an arrangement like the West that there should
be sleeping accommodation paid for?

The Honourable Sir Thomas Stewart: No, Sir.
Mr. Lalchand Navalrai: Why not?

_ The Honourable Sir Thomas Stewart: Government are of opinion that
1t would not be a commercial proposition.

Mr. Abdul Qaiyum: Mav I know whyv Government do not introduce
sleeping carriages at a little extra cost?

The Honourable Sir Thomas Stewart: As T have already informed the
Honourable Member on my right, Government are of opinion that it would
not be a commercial proposition. ' ' z
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Mr. Lalchand Navalrai: When Government have not tried the experi-
ment, how are they in a position to say that it would not be a paying pro-
position?

(No answer.)

-RECRUITMENTS TO AND SERVICE RULES oF THE ALL-INDIA RaBIO
DEPARTMENT.

399. *Mr. M. Asat Ali (on behalf of Mr. Mohan Lal Saksena): (a) Will
the Honourable Member for Communications be pleased to state how many
and what appointments have been made in the All-India Radio Depart-
ment without reference to (1) the Public Service Commission, (2) Selection
Committee or Board, and (3) without advertising the post, and by whom
these appointments have been made?

(b) Is it a fact that there are no definite rules for appointment and dis-
missal in the All-Tndia Radio Service, and the Controller or the Directors
of Stations appoint or dismiss employees in their own diseretion? If so,
what guarantees of security of tenure are provided for the All-India Radio
Service?

(¢) Why are posts carrying salaries of more than Re. 75 per mensem
not usually advertised to secure the best qualified persons, and why is the
selection left to the Controller? Is he conversant with any Indian language,
Indian music, any vernacular literature or drama?

(d) How many (1) employees, and (2) probationers of the All-India
Radio Service have been dismissed or discharged within the last two years,
and against how many of these employees were regular charges framed
before their services were dispensed with?

The Honourable Sir Thomas Stewart: (a) Since August, 1935, appoint-
ments to 65 posts on the programme and engineering side have been made
without advertising and without reference to the Federal Public Service
Commission or Selection Committees. Of these, three of the higher
Gazetted posts were filled by the Government of India. The remainder,
consisting of the Editor, Awaz, Announcers, Programme Assistants,
Technical Assistants and probationers, were filled- by the Controler of
Broadcasting under powers delegated to him. ' )

(b) The reply to the first part of the question is in the negative. The
second part does not arise. ‘ S

(c) Posts are advertised except when the number of applications already
received is sufficiently large to allow a suitable selection to be made with-
out inviting further applications. The Controller is competent to make
these appointments but orders recently issued contemplate-that wherever
possible selections to programme and technical posts should be made on
the advice of Selection Committees. o ‘ -

(d) Eighteen persons in all have been discharged, of whom fiffeen were
either probationers or were appointed to posts on probation. Two Officers

were discharged after regular proceedings and one owing to the abolition
of his post.

Mr. M. Asat Ali: May I know when these powers were delegated to the
Controller? .

~ The Honourable Sir Thomas Stewart: I require notice of that, if the
Honourable Member wants any particular date.
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Mr. M. Asat Ali: T was not asking for any particular daté.- I'only
wanted to know when this power was delegated to the Controller, because
} remember quite definitely during the last Session an assurance was given
that no appointment would be made without reference to the Sglectlon
Board and without advertisement. Has the Controller observed this?

The Honourable Sir Thomas Stewart: If the Honourable Member will
give me a more exact reference to the assurance that is said to have been

given, I shall then attempt to answer his §uestion.:

Mr. Manu Subedar: What is vour reply to the second part of (c)—Is
he conversant with any Indian language, Indian music, any vernacular
literature or drama? R E

The Honourable Sir Thomas Stewart: The second part does not arise
in view of the fact that I have said that wherever possible selection com-
mittees should be utilised. Tee T e ey

A

Mr. Manu Subedar: The Honourable Member has not read the seconci
part of (c) which asks whether the Controller of Broadecasting is conversant
with Indian music, vernacular literature or drama?

The Honourable Sir Thomas Stewart: What dé you mean by *‘conver-
sant’’?

Mr. Manu Subedar: Whether he knows any of these things.
‘The Honourable 8ir Thomas Stewart: Yes.

Mr. Manu Subedar: Are Government aware that there is discontent
with such puny knowledge which the Controller has got regarding these
matters among the lovers of Indian music, especiallv in regard. to “pro-
grammes ? i

The Honourable Sir Thomas Stewart: I take the Honourable Member's
word for it.

_Mr. M. Asaf Ali: The question is a very simple ome. Is he conversant
with any Indian language, Indian music, any vernacular literature or
drama? Is the answer ‘‘yes’’? B

The Hopourable Sir Thomas Stewart: No, Sir. My question to the
Honourable Member was what he meant by ‘“‘conversant’’.

Mr. M. Asaf Ali: Does he know any of these things? )
The Honourable Sir Thomas Stewart: He has some knowledge of them.
Mr. M. Asaf Ali: What particular language?

. '.l'he Honourable Sir Thomas Stewart: What is generally known as
Hindustani’’. 4 '

Mr. Abdul Qaiyum: Mayx I know how applications are received with-
out advertisement ?
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The Honourable Sir Thomas Stewart: If the Honourable Meml?er_'hadi
any official experience, he would know how easy it is to get applications.
without advertisement.

Mr. Lalchand Navalrai: May 1 know from the Honourable Member
whether these officers in charge of day programmes are being appointed
through the selection board? :

The Honourable Sir Thomas Stewart: I have said that under the instruc-

tions now subsisting as far as possible, programme and technical assistants
will be chosen with the aid of Selection Boards.

Mr. Lalchand Navalrai: That would aiso imply that the change in those

officers for the purpose of getting the programme carried will also be
done in that manner?

The Honourable Sir Thomas Stewart: T am afraid T do not understand
what the Honourable Member means by ‘‘a change of officerd’’.

Mr. Lalchand Navalrai: T mean a change in the name. Supposing one
man is working; he goes out, and another man comes in.
The Honourable 8ir Thomas Stewart: Most certainiv not:; the ordinary

routine transfer of officers cannot be referred to Selection Committees:
that is an impossible proposition.

Mr. Abdul Qaiyum: Wil Government frame rules that applications
received without being called for will not be considered,—because that
means that people who are in touch with the subordinates in that De-
partment secure an undue advantage over others?

The Honourable Sir Thomas 8tewart: No, Sir. T see no reason to
change the procedure I have described in my answer to part (c).

Mr. Abdul Qaiyum: Possibly Government might be able to get better
men if these posts were duly advertised?

The Honoursble Sir Thomas Stewart: Not necessarily, Sir.

Mr. President (The Honourable Sir Abdur Rahim): Next question.

ADVISORY COUNCIL OF THE ALL-JxD1a Rapilo,

'400. *Mr. H._Asa.! Ali (on behalf of Mr. Mohan T.al Saksena): (a)
Will the Honourable Member for Communications please state hew many
meetings of the Advisorv Council of the All-India Radio were convened

during the course of the last vear, and how many of their recommendations
were carried out?

(b) What are the functions of the Advisory Council of the All-India

Rax}oig, and do they include the consideration of all the programmes broad-
cast? ' '

(c) Are tkey in a position to consider the programmes of other than
the Delhi Station? If not, why not, and further why have no advisory
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councils béen so far constituted in respect of Bombay, Calcutta, Lahore,
and Peshawar, which have been working for some time?

The Honourable Sir Thomas Stewart: (a) Two meetings of the Advi-
sorv Council were held during the last year. Of the seven specific recom-
mendgtions made by the Council, six have been accepted and one 1s
under the consideration of Government.

(b) The functions of the Advisory Council are stated in the press note
dated the 21st August, which was laid on the table in reply to part (a) of
the Honourable Mr. Hossain Imam’s question No. 224 in the Council of’
State on the 2ud October, 1987. Its functions are purely advisory and
include consideration of programmes broadcast from Delhi.

(e) No, Sir. The Advisory Council was constituted for the Dethi Sta-
tion alone, as an experiment. The establishment of Advisory Councils for
other stations will be considered in the light of experience gained at.
Delhi.

Mr. M. Asaf Ali: May I ask what has been the exact result of the
experiment which has been carried out with respect to the Delhi Station,
and why are the Government not prepared to appoint an Advisory Council
or Committee for other stations also?

The Honourable Sir Thomas Stewart: I have never said for a moment
that Government were averse to appointing Advisory Councils in other
stations.

Mr. Manu Subedar: Mav 1 ask when Government expect to come {0 8
decision on this subject?

The Honourable Sir Thomas Stewart: I expect the decision will be-
taken in the reasonably near future.

Mr, Abdul Qaiyum: May I ask how long the Delhi Advisory Council.
has been in existence?

The Honourable Sir Thomas Stewart: The Communique announcing
the Committee’s composition is dated the 21st August, 1936.

Mr. Abdul Qaiyum: Is not that a long enough period? Have not Gov-
ernment had enough time to come to a decision?

Mr. President (The Honourable Sir Abdur Rehim): That is arguing.
Next question. '

INsIDE CATCHES FITTED IN UPPER CLASS COMPARTMENTS ON THE EaST INDIAN
RAatLwaAy.

401. *Mr. Abdul Qaiyum (on behalf of Mr. Sri Prakasa): Will the-
Honourable Member for Railways state:

(a) if it is & fact that catches are fitted in first and second class
compartments on the East Indian Railway which effectively
close the doors from the inside;

(b) if persons inside a compartment use these catches to close the-
dpors with the result that passengers at wayside stations at-
night find it difficult to get admission; and
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(c) if Government propose to consider the desirability of taking away
these catches? v

‘The Honourable Sir Thomas Stewart: (a) Yes.

(b) Government have not received any eomplaints, but recognise that
-difficulties may oecasionally arise due to the necessity for waking up the
occupants. 2

(¢) If there is any general feeling that these catches should be removed,
‘Government have no doubt thet members of the Advisory Committees
on the various Railways will bring it up for discussion at their meetings:

LATE RUNNING OF OERTATN TRAINS ON THE EAST INDIAN RAILWAY.

'402.'*Mr. Abdul Qaiyum (on behalf of Mr. Sri Prakasa): Will the
Honourable Member for Railways state:

(a) if it is a fact for some time past the mail and express trains
on the East Indian Railway have been' runtiffi very ‘late;
if so, why, and

(b) if the speed of the mail and express trains on the East Indian
Railway has been lately reduced and if so, whether Govern-
ment are prepared to consider the desirability of chamging the
time-table accordingly, so that passengers may not be kept
waiting for long periods of time at railway stations as at
present?

The Honourable Sir Thomas Stewart: (a) Yes. Without a detailed
:analysis of the detention caused to each train, it is not practicable to say
to what extent each of the several factors that normally affect the.punctua-
lity of a train, such as crossing other trains, speed restrictions. and the lik=
has contributed to the trains running late.

‘(b) Government have no information as regards the first part of-ithe
question. As regards the second part, it is understood that the East
Indian Railway Administration have, under consideration, changes in their

time tables to have effect from 1st April; next. = - .

Mr. Badri Dutt Pande: Is it a fact that since the Bihta disaster almost
ajl the East Indian Railway trains are running late? = o = tf
The Honourable Sir Thomas Stewart: I am unable to tell the Hon-
ourable Member whether it is since or before the Bihta disasteér-that there
has been this failure to run up to the timings given in the time-tables.
‘ 1

NoxN-ApmissioNn oF PrEss AND PusLic To THE MEETINGS OF THE BoMmBAY
Port TRUST.

403. *Mr. R. M. Joshi: (a) Is the Honourable Member for Commu-
‘nications aware that there is nothing in the existing Bombay Port Trust
Act to preclude attendance of the Press or the public at the meetings of
the Port Trust Board and that such attendance is a matter entirely within
the discretion of the Board?

(b) Will he be pleased to state whether the Bombav Port Trustees

‘have recently considered the question of admitting the Press and the
wublic to the Board méetings?
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(¢) If so, will he be pleased to. state what the &ecis}on of the Trustees .
was and lay on the table of the House a copy of the minutes of the Board
meeting which discussed the above question? .y

The Honourable Sir Thomas Stewart: (a) Yes.
(b} No.
{c) Does not arise.

NON-PUBLICATION OF THE MINUTES OF THE MEETINGS OF THE BoMBAY PORT -
TRUST.

404. *Mr. N. M. Joshi: (a) Is the Honourable Member for Commu-
nications aware that the minutes of the Madras Port Trust Board meetings -
are published, but the minutes of the Board meetings of other major-
Port authorities like the Bombay Port Trust are not published?

(b) Will he state whether he proposes to issue the necessary orders or
make the necessary amendments in the various Pozt Trust Acts so that.
the Port Authority of every major Port shall be required to publish the
full official minutes of its Board meetings in the Government Gazette?

The Honourable Sir Thomas Stewart: (a) and (b). The Madras Port.
Trust Act requires the publication of the minutes in the local official
Gazette. The other Acts do not require such publication, but I under-.
stand that it is the practice of some of the other Port Trusts to publish
a summary of the proceedings in the press. I am not prepared to under-
take unv amendment of the Acts to make the publication of minutes in
the Gazettes obligatory, but T shall enquire into the existing practice and "
consider the Honourable Member’s suggestion.

MaxKING THE MINUTES OF THE MEETINGS OF THE BoMBAY PoRT TRUST OPEN TO -
PusLic INSPECTION.

405. *Mr. N. M. Joshi: (a) Is the Honourable Member for Commu-
nications aware that in the Acts of several major Port Trusts, like the
Bombay Port Trust, there is no provision for the official minutes being :
open to the inspection of the public?

(b) Is he aware that the Chittagong Act provides for the inspection of"
the minutes by the public?

() Will he be pleased to state whether the Trustees of Bombay and :

other major Ports are prepared to keep the minutes of their Board meet-
ings open to the inspection of the public?

(d) Will he be pleased to state whether he is proposing to make the
necessary amendments in the Acts of Bombay Port Trust and such other-

Trusts so as to provide that the minutes of their Board meetings shall be-
open to the inspection of the public?

The Honourable Sir Thomas Stewart: (a) Yes.

(b) Yes, but discretion is vested in the Chairman to vw"ithhold such
portions of the minutes as he thinks fit.

(¢) T have no information on the subject, but I shall make enquiries.
(d) I shall consider the Honourable Member’s suggestion.
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SurPLY OF COPIES OF THE MINUTES OF THE MEERTINGS OF THE BomBaY PoRT
TrusT To THE PUBLIC.

406. *Mr. N. M. Joshi: (a) Will the Honourable Member for
Communications be pleased to state whether copies of the full official
minutes of the Board meetings of the Bombay Port Trust and of the Port
Authorities at other major Ports are available to the public on request?

(b) If not, will he be pleased to state whether he proposes to make the
necessary amendments in the various Port Trust Acts so as to provide that
copies of the full official minutes of the Board meetings shall be supplied,
-on demand, to any commercial or public bodies or public libraries or any
member of the public on payment, if necessary, of a reasonable price?
If not, why not?

The Honourable Sir Thomas Stewart: (s) So far as 1 am aware, they
‘are not.

(b) I shall give careful consideration to the proposal of the Honourable
Meinber.

REpUCTION IN THE PRICE OF POSTCARDS.

407. *Mr. Thirumala Rao (on behalf of Mr. C. N. Muthuranga Mudalisr):
(a) Will the Honourable Member for Communications please state whether
it is a fact that there is a surplus revenue under the head ‘Posts and
‘Telegraphs’ during the current year?

(b) If so, are Government prepared to consider the advisability of
reducing the price of post cards from nine pies to six pies?

‘The Honourable Sir Thomas Stewart: (a) and (b). I am afraid I must
ask the Honourable Member to await the Budget statement of my Hon-
ourable colleague, the Finance Member, towards the end of this month.

'ESTABLISHMENT OF PoST OFFICES BETWEEN TIRUKKOILUR AND SANEARAPURAM
IN SoutH ARrcor DISTRICT.

408. *Mr, Thirumala Rao (on behalf of Mr. C. N. Muthuranga Mudaliar):
(a) Will the Honourable Member for Communications please state how
many post offices are there between Tirukkoilur and Sankarapuram, a
-digstance of 25 miles in the South Arcot District?

(b) If there are no post offices between these two places, do Govern-
‘ment propose to consider the advisability of establishing one or two experi-
mental post offices there?

The Honourable Sir Thomas Stewart: (a) None on the direct route.

(b) The matter is within the competence of the Postmaster General to
‘whom a copy of the Honourable Member’s question will be forwarded for
-such action as he may consider suitable.

Pavcrry oF Post OrrFicEs 1v KaLLARURICHI TALUQ, SouTH ARCOT DISTRICT.
409. *Mr. Thirumala Rao (on behalf of Mr. C. N. Muthuranga Mudaliar):
(a) Will the Honourable Member for Communications please state if it is &

fact that there are very few post offices in the Kallakurichi Talug, South
Arcot District?
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(b) If so, are Government prepared to consider the  advisability of
opening more village post offices in that taluq?

The Honourable Sir Thomas Stewart: (a) There are 19 Post Offices in
the talug. Whether this number corresponds to the description of the
‘Honourable Member is a matter of opinion.

(b) The matter is within the competence of the Postmaster-General to
‘whom a copy of this question is being forwarded for such action as he may

consider necessary.

PostaL DELIVERIES IN THE HILL AREAS OF KaLLaRURICHI TaALvQ, SOUTH
ArcoT DiIsTRICT.

410. *Mr. Thirumala Rao (on behalf of Mr. C. N. Muthuranga Mudaliar):
(a) Will the Honourable Member for Communications please state whether
it is a fact that the hill areas of the Kallakurichi Talug, South Arcot District,
were being served by only one postal delivery in a week?

(b) Is it a fact that even this weekly service was discontinued lately.
-and that the area is now deprived of all postal communication?

(¢) Are Government prepared to consider the advisability of restoring
postal facilities to the hill area and give at least two deliveries a week?

‘The Honourable Sir Thomas Stewart: (a) Yes.
(b) No.
(c) The first part of the question does not arise. The number of arti-
ngleds for the hill area is so few that two deliveries per week are not justi-
ed.
RECONSTRUCTION OF QUETTA.
411. *Mr. Badri Dutt Pande: (a) Will the Foreign Secretary be pleased
'ttg sta?te what progress has been made with the reconstruction of the Quetta
wn
(b) What has been the expenditure so far?

(¢) How much money has been allotted for the reconstruction in the
-oity of houses for widows and destitutes?

(d) What was the number of applications from widows and destitutes?

Sir Aubrey Metcalfe: (a) 63 shops and 93 residential houses have been
-=onstructed on earthquake proof lines.

(b) Rs. 43,938.

(¢) Rs. 2,05,000.

(d) 368, out of which 206 have been passed, 54 were rejected and 108
-are under consideration.

M. Lalchand Navalrai: May I know if these houses have been built
by private people or by Government?

Sir Amubrey Metcalfe: These houses have been built by private persons.

Mr. Badri Dutt Pande: With reference to the answer to clause (d), may
I inquire what was the reason for rejecting such a large number of appli-
cations from such people?
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Sir Aubrey Metcalfe: Mainly because they did not comply with the
puilding code which has been laid down.

Faqir oF Ipr's LETTER TO PANDIT JAWAHARLAL NEHRU. .

1412, *Mr. M. -Ananthassyanam Ayyangar: (s) Will the Secretary for
External Affairs state whether the attention of Government has been
drawn to the Associated Press of India’s message reported in the Hindu
of the 27th January, 1938, regarding the criticism made by Pandit Jawahar
Lal Nehru on the frontier policy of Government?

(b) Are Government aware that the Fakir of Ipi has invited the Con-
gress President to visit his territory and to verify the truth of the
accusation against him regarding raids into the British territory?

(¢) What have the operations in the frontier cost during the year 19372

(d) What is the total loss of life sustained by our troops in the opera-
tions, and the loss sustained by the tribesmen?

Sir Aubrey Metcalfe: (a) Yes.

(b) Government has no information bevond what is contained in the
press reports.

(c) and (d). Attention of the Honourable Member is invited to the
reply given by the Defence Secretary on 7th February, 1988, to question
No. 170 by Mr. Abdul Qaivum. As regards enemy casualties, it is esti-
mated that between the 25th November, 1936, and the 15th December,
1037, 880 persons were killed and 800 severely wounded. No figures are
available for persons slightly wounded. '

BraNcH LINE ProJEct FROM CHINNA-SALEM TO TIRUVANNAMALAI ON THE
SouTH INDIAN RAILway. ;

413, *Mr. Thirumala Rao (on behalf of Mr. C. N. Muthuranga Mudaliar):
(a) Will the Honourable the Railway Member please state whether there
was any proposal to construct a branch railway line from Chinna-Salem:
(South Arcot District) to Tiruvannamalai on the South Indian Railway?

(b) Was the said line included in the programme of projected railway
lines?

(c) Is it a fact that a Resolution of the District Board, South Arcot,
regarding the above proposal was sent to the Railwday Board? .

(d) Is it a fact that a number of representations have been made by
the public and local bodies to Government, pressing for the opening of
the above branch line?

(¢) Do Government propose to consider the advisability of expediting:
the construction of this branch line?

The Honourable Sir Thomas Stewart: (a) Yes.

(b) This line was included in a list of projects investigated by the
Special Engineer, Road Development. of the Madras Government. It was
rejected by him on the ground that the area was at ‘present well served
by roads and railways, and proposals for improvemsents to: the former- were

+ Answer to this question laid on the table, the questioner being absent.
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on foot. 1t was rejected also by the South Indian Railway to whom the-
Madras Government forwarded the Special Engineer’s report for comments; -
a8 it was not considered to be a remunerative proposition. '

(e} Yes.
(d) Yes. v s
(e) No. This line cannot be justified financially.

PavucITy OF SINDHIS ON THE NORTH WESTEEN RATLWAY. - *

‘414, *Mr, Lalchand Navalrai: (a) Will the Honourable Member for
Railways be pleased to place on the table a statement showing how many
Sindhis, Hindus and Muslims, respect ely, are employed in the. subordi-
nate and higher grades on the North Western Railway and what is ‘their
proportion to those residents of the Punjab similarly employed on the
North Western Railway? . : ~-—

(b) Are Government aware that the Sindhis, both Hindus and Mus-
lims, complain that their namber employed on the North Western Railway

is much smaller than they are entitled.po? -Is this a faet? - = =
(¢) What is their proportion and on what system is it based?

The Honourable Sir Thomas Stewart: (a) Staff statistics are not pre-
pared by Provinces, and Government do not consider that the labour and
cost involved in collecting the information would be justified by bthe results
to be obtained.

(») Government have seen the representation on the subject which my
Honourable friend submitted some four years ago to the Honourable
Member for Commerce and Railways. 'Government do not accept the
policy of recruitment into railway services on a Provincial basis, but they
consider that the system of recruitment through Selection Boards, held in
the offices controlling the areas in which the wtaff are likely to be employed
on appointment, affords opportunity to inhabitants of all territories,
served by the North Western Railway, to enter its service.

_(c) In view of the replies to parts (a) and (b) above, this does not
arive
Mr. Lalchand Navalrai: May I ask if the Honourable Member knows

that the system of recruitment that has been followed at present has
proved detrimental to the Sindhis?

The Honourable Sir Thomas Stewart: I would refer the Honourable
Member to the answer that was given to his representation some four
years ago in which it was categorically stated that the existing system
did not prejudice - Sindhis.

Myr. Lalchand Navalrai: May I know if the system has since been re-
vised or re-considered hecause since then four years have elapsed?

The Honourable Sir Thomas Stewart: No, Sir: there has been no such
chanece in the circumstances as to justify the re-consideration of the
quéstion.

. Seth Haii Sir Abdoola Haroon: Is it not a fact that the present svstem
does not allow the Sindhis to get into the Government Railwav Service?

B
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Is it not also a fact that the present system of recruitment by the North
Western Railway does not allow a sufficient number of Sindhi Hindus and
Muhammadans to be taken into service, especially so far as the Karachi
Division is concerned ?

The Honourable Sir Thomas Stewart: My information is that the pre-
sent system does not prejudice the Sindhis in matters of reeruitment.

Mr. Lalchand Navalrai: Does the Honourable Member know that there
is & request from the Sindhis that there should mot be double- selection,
i.e., one by the Karachi District Committee and the other in Lahore?

The Honourable Sir Thomas Stewart: I am prepared to take the Hon.
ourable Member's word for it that there have been such protests.

Mr. Lalchand Navalrai: Will the Honourable Member then look inte
that question at least? .

The Honourable Sir Thomas Stewart: No, Sir, I can see no objection
myself.

HoOLDING OF SELECTION FOR RECRUITMENT OF THE SINDHI SUBORDINATE STAFF
FINALLY AT KARACHI.

415. *Mr, Lalchand Navalrai: (a) Will the Honourable Member for
Railways please state whether Government propose to hold the sélection
for the recruitment of the Sindhi subordinate staff finally at Karachi?

(b) Are Government aware of the complaint that they are put to much
inconvenience, expense and disadvantage by double selection finally held
at Lahore? If so, why are they put to such inconvenience?

The Honourable Sir Thomas Stewart: (a) and (b). No. This is a
matter within the competence of the Agent, North Western Railway, to
decide, and Government do not propose to interfere.

Mr Lalchand Navalrai: Will the Honourable Member kindly send &
copy of this question and answer to the Agent? That will do some good.

The Honourable Sir Thomas Stewart: As a special concession, yes.
Mr. Lalchand Navalrai: Thank you very much.

UNSTARRED QUESTIONS AND ANSWERS.

"DEFALCATION CASES AGAINST ExTRA-DEPARTMENTAL P0STAL OFFICERS.:

32. Mr. Brojendra Narayan Chaudhury: Will the Honourable Member
in. charge of Communications please state: )

(a) the number of defalcation cases against extra-departmental
postal officers (i) inquired into by the department and (ii)
made over for inquiry to the Police, (iii) instituted in court,
(iv) conviction obtained, (v) amount of money or money
value involved, (vi) amount recovered from actual defsulters,
(vii) amount recovered from other officers and (viii) amounts
which could not be recovered, in the whole of India and in
the districts of Sylhet and Cachar in particular; and
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(b) the total budget for salary and allowances of extra-departmental
employees and the same budget figure for Sylhet and
Cachar?

The Honourable Sir Thomas Stewart: (a) The information is not
readily available and its collection would involve an expenditure of time
and labour which Government do not consider to be justified.

(b) Extra Departmental employees are not paid salaries: The total
amount provided in the Budget for the current financial year for allowances
to be paid to them for the Department as a whole is Rs. 30,88,000. The
figure for Sylhet and Cachar Districts is Rs. 44,000.

AMALGAMATION oF CLERICAL GRADES IN THE DIVISIONAL. OFFICES ON THE
NorTH WESTERN RAILWAY.

83. Mr. Lalchand Navalrai: Will the Honourable Member for Rail-
ways be pleased to state:
(a) whether it is a fact that clerks in grade I, employed in the Divi-
sional and Extra-Divisional Offices on the North  Wesbern
Railway, have been representing their cases for amalgamation
of grades I and II, for the last seven years or so;

(b) whether it is a fact that the Agent, North Western Railway, in
1930 acknowledged the grievances of grade I clerks as genuine
and recommended to the Railway Board, vide his letter No.
501-E./39, dated the 22nd January, 1930, that grades I and
IT should be amalgamated immediately, as the scale of grade
I clerks which ceases at a rate of pay, i.e., Rs. 60 was an
unduly poor remuneration for the services rendered;

(c) whether it is a fact that in actual practice there exists no line
of demarcation in the duties entrusted to clerks grades I and
IT;

{(d) whether it is a fact that this has been admitted by the various
Divisional Superintendents who recommended amalgamation
of grades I and II; if so, whether no effect has been given
to such recommendations;

(e) whether it is a fact that the scale of pay of the two corres-
ponding ¢lasses of clerks in the Railway Acecounts Depart-
ment were amalgamated in 1935, chiefly on the grounds that
the duties of the class clerks were identical; and

(f) whether it is a fact that a good number of higher grade posts
in the clerical branches in the various Divisional Offices are
being abolished; if so, how Government propose to give relief
to the lowest paid clerks in thie Divisional Offices on the North
Western Railway; whether they propose to amalgamate

g}l{'adegs I and II, so that a clerk reaches a decent maximum of
s. 95°?

The Honourable Sir Thomas Stewart: (a) Government have seen
;«Iartagl representations made by the staff referred to by the Honourable
ember-

(b) T would refer the Honourable Member to the reply given to parts
(c) and (d) of starred question No. 1046 asked by him in this House on
9th March, 1936.

B 2
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(¢) and (d). Government have no information.

(e) 1 would refer the. Honourable Member to the . reply given to part
(a) of unstarred question No. 288 asked by Mr. M. S. Auey m this House-
on the 9th March, 1936. The scale of pay of clexks,. . grades II and I.I,I,
were amalgamated for atiministrative ‘conveniénde: - .

(f) The abolition of higher grade clerical posts is a matt.er v.xt.hm the
competence of the Agent, North Western le“ ay, and Government are
not prepared to interfere. -

MOTION FOR ADJ OUBNMENT.

ARREST OF Has AxkBar Avur KHAN, A MEMBER OF THE: Fnoumm Lnexmmm‘
ABSEMBLY.

Mr. President (The Honoursble Sir Abdur Rahim): I have ce‘i_ved-
notice of a motion for adjourning the businesd’dt the Asservbly fi :
Abdul Qaiyum to the following effect:

*“That the Asseinbly do now adjourn to dibcuss a definite- matter of Wigent public-
importance of recent occurrence, namely, the arrest of Haji Akbar Ali Khan, a
member of the Frontier Legislative Assembly at. Miranshah, Waziristan:”

Is it the mere arrest of the Member of the Frontier Assembly on ac-
count of which the Honourable \Iember wishes to adjourn the business of
the Assembly?

Mr. Abdul Qaiyum (North-West Frontier Province: General): It is a
matter of public importance.

Mr. President (The Honourable Sir Abdur Rahim): What has happen-
ed? You have given no information.

Mr. Abdul Qaiyom: Sir, if I am asked to give reasons for my motion
of adjournment, then I shall say that it is & matter which may lead to a
crisis in the Frontier Province like the one we recently had in the United
Provinces and Bihar. The political authorities have stepped in and they
have arrested a prominent worker and a Member of the Frontier Assembly
on the eve of the Budget Session of that Assembly. It might have very
serious repercussions and a crisis may also develop in that corner of India.
1, therefore, consider it a matter of urgent public importance.

Mr. President (The Honourable Sir Abdur Rahim): Is there any objec--
tion to the motion for adjournment?

8ir Aburey Metcalfe (Secretary, External Affairs Department): Yes,
Sir- First of all, I should like to take objection on the ground that the
rules lay down quite clearly that the Government Member in charge
should receive notice before the commencement of the session. I received'
notice of the motion only 10 minutes ago after 11 O’clock.

Mr. President (The Honourable Sir:Abdur Rahim): Did you give any
notice to the Honourable Member in charge?

Mr. Abdul Qaiyum: I gave all ‘the three copies of the motion for ad-
journment to the Becretary; one of which was intended for the Honourable
Member in charge.

Mr. President (The Honourable Sir Abdur Rahlm) It is not the busi-
ness of the Secretary to distribute notices like that.
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‘Mr. Abdul Qaiyum: T had noted in myv ‘néticé to ‘the - Secretary that T
-am attaching one copy for the Honourable the President and one copy for
the Foreign Secretary. _ R
 Mr. President (The Honourable Sir Abdur Rahim): Tt ought to have
been sent to the Governmernt Member by the Honourable Member himself.

ir. Abdul Qaiyum: The Honourable Member was not here and I could
ot go after him and find him out.

Sir Aubrey Metcalfe: Mav I say on a point of explanation that I was
‘in the House at five minuted to eleven. A e KW

. Mr. Abdul Qx;iyum: Then the Becretary should have returned the
‘notice to me forthwith.

. Mr. President (The Honoursble Sir Abdur, Rahim): The . -Honaurable
‘Member ought to know the. rules.

Mr. Muhammad Azhar Ali (Lucknow and Fyzabad Divisions: Muham-
medan Rural): Is it necessary for the Honourahle Meinbers: tagzo b the
houses of the Government Members and give them copies of notices of
‘motions?

T . . R E T

Mr. President (The Honourable Sir Abdur TRahim): The Honourable
Member must find out the means of communicating the notice to the
Government Member. This is being done everv day: what.is the good of
raising these objections.

Mr. Predident (The Honourable Sir Abdur Rahim): The Secretary is
under no obligation to return the notice so that it mayv be sent to the pro-
per person. The Honourable Member ought to know to whem :the notice
is to be sent. o T

Maulana Zafar Ali Khan (East Central Punjab: Muhammadan): At
deast, the Beeretary of the Legislative Assembly Department is under an

-obligation to hand over a notice received from an Honourable Member of
the House . . . . .

Mr. President (The Honourable Sir Abdur Rahim): No, the rules re-
-quire that the Honourable Member must send the notice himself. It is
‘bound, to raise all sorts of complications if the Secretary were to accept such

n;)ticzs for the Member of the Government concerned. The motion is out
:of order.

Mr. Abdul Qaiyum: If the notice had been returned tome . . . . 7

MESSAGE FROM THE.COUNCIL OF STATE.

Secretary of the Assembly: Sir, the following messags has been received
from the Council of State:

‘“With reference to the provisions of sub-rule (4) of rule 36 of the Indian Legislative
Roles, T am directed to inform you that the Council of State has, at its meatin
held on Thursday, the 17th February, 1938. agreed to the Bill to consolidate an
amend the law relating to the husiness of insurance as further amended by the Legis
lative Assembly at its meeting held on Tuesday, the Bth February, 1938."
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SECOND STAGE.

Mr. President (The Honourable Sir Abdur Rahim): Before the discus-
sion of the Demands for Grants relating to Railways begins, 1 may inform
the House that, so far as I know, no arrangement has been arrived at,
which is usual in sueh cases, between the different Groups and, therefore,
the only wav | can deal with these motions is to take them up in the order
in which they are printed. 1 may mention that the first motion is in the
name of Mr. Ram Narayan Singh. It is a motion for the refusal of sup-
plies to the Railway Board.

Mr. M. Asaf Ali (Delhi: General): May I just say a word about this?
So far as the question of the arrangement is concerned, it is agreed now
that the European Group and the unattached Members may take the whole
day today and in the course of the day . . . . -

. T

Mr. President (The Honourable Sir Abdur Rahim): 1 do mot know any-
thing about this arrangement and, therefore, T have got to go on with the
list of mnendiments as it is printed.

Mr. M. Asaf Ali: Even in that case, the result would be exactly the
same.

Mr. President (The Honourable Sir Abdur Rahim): If the result would
be the same. let it be.

Mr. M. Asaf Ali: Most probably it will lead to the convenience of every-
bodv if . . . ..

Mr. Pregident (The Honourable Sir Abdur Rahim): T understand from
the Honourable Member (Mr. Asaf Ali) himself that the first and second
motions are not going to be moved.

Mr. M. Asaf Ali: Yes, that is so.

Mr. President (The Honourable Sir Abdur Rahim): In that case, the
next motion stands in the name of Mr. Joshi and he helongs to the Group
of unattached meinbers.

Lieut.-Colonel Sir Henry Gidney (Nominated Non-Official): I rise on
a point of order. Will you kindly inform the House what time limit yow
are going to impose? l

Mr. President (The Honourable Sir Abdur Rahim): T eannot impose
any time limit. The usual time limit that has been arranged by the House
in the past is 20 minutes for the Mover of the motion and 15 minutes for
the other speakers. If that is agreeable to evervbodv, I shall enforce it.

Honourable Members: Yes, it is agreeable to us.

Lieut.-Colonel Sir Henry Q@idney: Sir, there is another point. There
are many Members who have tabled similar motions. Will they have the-
privilege of talking on those motions out of their turn? )

290
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Mr. President (The Honours;ble Sir Abdur Rahim): They are entitled to
speak on any motion that is before the House.

It i hat I wanted the arrange-
Mr. M. Asaf Ali: It is only for this reason that I wante :
(nent to be understood because, 1 think, it will be in the interests of every-

body if this arrangement is agreed to.

Mr. President (The Honourable Sir Abdur Rahim): The Parties have
not agreed to it and, therefore, I cannot enforce it.

Mr. M. Asaf Ali: The Parties have agreed to the arrangement that
today ‘should be given to the European Group and - the unattached

Members. . .
Mr, President (The Honourable Sir Abdur Rahim): Very well, T will

ascertain the wishes of the House.

Is it agreed by every section of the House that the unattached Mem-
bers and the European Group will occupy this morning, and this
afternoon . . . . .

Mr, N. M. Joshi (Nominateci Non-Official): 1 cannot agree to that.

Sir Muhammad Yamin Khan (Agra Division: Muhammadan Rural): It
has been agreed to, Sir, that this morning be given to the unattached
‘Members and this afternoon to the European Group; and, during this
interval, we will come to some arrangement among all the other Parties as
to what motions should be taken up during the rest of the three days.

Mr. President (The Honourable Sir Abdur Rahim): TLet wme first
ascertain from the House whether this is agreed to by all sections.

The Honourable Sir Thomas Stewart (Member for Railways and Com-
munieations): May I make one representation? Tt has been agreed to that
the Mover of a motion should have 20 minutes and other Members should
have 15 minutes. As far ag T am able, I shall endeavour to keep myself
within the limit of 15 minutes, but T think it would be in accordance with
precedents, were I given some indulgence if, in particular cases, my reply
extends hevond 15 minutes. o B

Mr. M. Asaf Ali: May | say a word?

Mr. President (The Honourable Sir Abdur Ruhim): Let we first ascer-
tain whether this is agreed to?

Mr. M. Asaf Ali: No, Sir, it is not agreed to. Tf Mr. Joshi is not pre-
pared to agree to any of our proposals, we do not agree to this time limit.

Mr. President (The Honourable Sir Abdur Rahim): In that case, let
the motions be taken in order. Let the Demand be 1uoved by the
Honourable Member.

DeMaxp No. 1—RAIiLway BoOARD.
The Honourable Sir Thomas Stewart: Sir, I beg to move:
¢« “1hat a sum not exceeding Rs. 8,00,000, be granted to the Governor General in

Coqncil to defray the charges which will come in course of payment during the vear
ending the 31st day of March, 1939. in respect of ‘Railway Board'.”
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Mr. President (The Honourable Sir Abdur Rahim): Cit ‘métion nﬁved

“That a sum not exceeding Rs. 9.00000. be granted to the Governor General in
Council to defray the charges which will come in course of anment dulmu t.he vear
ending the 3lst day of March, 1839, in respect of ‘Railway Boeakd'." "

Provident Fund for Low Paid Employecs.
My, N. M. Joghi: Sir, I beg to move: weblea™ 022

““That the demand under the head ‘Railway Board’ be reduced by Rs. 100."”

. Sir, 1 am glad that this important motion is coming up Zor :dischéision
as the first motion. At the same. time you will agree with me, Bir, -that
it is inconvenient for Honourable Members to have to meve :théir
motions without having sufficient time . . . .- soaize i M

Mr. President (The Honourable Sir Abdur Rahim): Let me make it
clear now that the time limit has not been "agreed to Yy sll Parties.
1 understand that Government do not agree to the time hrmt of 15
minutes to the reply on behalf of Govemment

The Honourable Sir Thomas Stewart: No. S Y - Toxpfesséd no
general disagreement. I was perfectly willing to accept 15 mjputes or
90 minutes. All T asked for was that thcwgh T would b’ préparsd to
keep withiu the 15 or 20 minutes, in special cases, I should be allmv.gd
some indulgence to exceed that time hmlt as was done in the past.

Mr. President (The Honourable Slr Abdur Rahim): That is not agreed
to.

Y

Mr. M. Asaf Ali: 1 made my position perfectly elear. In the betin-
ning there was general agreement in the House that today .should be
given to the unattached Members and to the European Group. - They
were also prepared to abide by this time limit of 20 minutes and 15

minutes. If there is no agreement on the first proposition, what .is the
use of agreeing to anything else?

Mr. President (The Honourable Sir Abdur thlm) As regards that,
I know there is no agreement as regards the order in whlch motions
are to be moved. The question now is abouf the time lMmmt.* "3

Mr. M. Asaf ‘Ali: Under these circumstances, we agree to “po” time
limit.
- I
Mr. N. M, Joghi: I was saying, Sir, that it is somewhat meonvement
to Honourable Members to speak on their motions without knowmg w,hen
the motions are likely to come up for discussion.

Mx objeet in moving this motion is to draw the atten-
tion of the Government of India to the desirability of altering
the rules for eligibilitr to provident fund for railway employees.
Sir, for many vears, employvees of Indian railways haye been
given the privilege of being members of provident fund. On the whole
the provision of this provident fund is of great use to the railwav,
emplovees. Unfortunately. the provident fund rules are such that there:
are some classes of railwavy emplovees who are not eligible for being
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. 1 . g i Tailway
snembers of the provident fund. Generally bpe_aklpg, all the railwa
lennﬁployee's who gt'ﬂ more than Rs. 30 per month_la-re reﬂtflred t}?jn}f
‘members of the provident fund. Those “who get, “generally spea ins,
between Rs. 30 and Rs. 15 have the option of either be,con'un%1 n_ien; eib
of the provident fund of not becoming members of the provi entd__ur.:lt.
so that people who get less than Rs. 15 a month do not_get-_tho; a ;rlar_a :
age of the ‘provident fund. There is also another class o rlx: tw a)
employees who do not get the benefit of the _prowdent fund, 'ht 8 131;
vailway employees who are considered to be daily rated men w lo_wor
in thé workshops, unless they work for three years. Thgs§ ru el.s arg
disadvantageous to these two classes of people, that is. daily _1>_:1t(:(I -gf.'f'-
-and men who get Rs. 15°or less. .Th'e Royal Commission on In éag
Tabour gave their consideration to this question and theyx rgcommerlll__e
‘that the rules regarding thé provident fund should be changed. Those
who get Rs. 20 and more and who have put In one years service
should be required to be tembers ‘of the provident fund, that is pre-
vident fund should be ' compulsory to those employees of the Indian
railways who get Rs. 20 and more. They also recommend that those
emplovees of the Indian railways who get less than Rs. 20 ;hould bt:
given the option of either becoming members of the. provident fund or
not becoming members of the provident fund: Provrdent: tund is o
areat use, as I have said, to the railway employees as a provisign ! nst
their old age and also premature death. The necessity ¢ *pro¥viding
against old age and premature death will be recognised by the Gevern-
ment of India and by Honourable Members of the Assembly. The
Government of India provide pensions .for:sore «pt. their employees. and
they also provide provident fund for their railway employees Who get
‘more than Rs. 15 a. month. My suggestion, therefore, to the Govern-
ment of India is that they should accept this recommendation of the
Royal Commission. _ _

I am sure the Honourable Member in- charge of Railways will recog-
nise the. principle of providing against old age of even the poorer class
of railway employees. I am sure he will recognise also that if there is
any class of railway employees who needs the provident fund more, it
is the lowest. paid railway employees. The man who gets a thousand
zupees 8 month can easily save enough for his old age, but a man who

ets only Rs. 15 a month cannot save money to make provision for
his old age. If, therefore, the Government of India had to exclude for
sorue reasons some class of railway- employees from the benefit of tke
provident fund, they should have excluded the more highly paid railway
employees. Unfortunately, the Government of India always follow a
wrong, principle in the treatment of their employees. Thev generally give
the henefits of the provident fund and other things first to those employsees
who need it least, and when the time comes for making provision for the
lowest paid employees, they find it difficult to do so. I, therefore, feel
that the Government of India will now recognise that as thev have pro-
vided for their better paid employees by giving them provident funds, they
should immediately take steps to make provision to enable the low paid
railway emplovees to get the benefit of this. I am sure the Honourable
Member will accept the principle, but I shall not be content with mere
acceptance of principle. I do not think there is amybody who will not
accept the principle. But what we need, Sir, is an immediate alteration
of the rules so that the lowest paid emplovees will get the henefit of the
provident fund.
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1 have no doubt that if the rules are changed and the recommendation
of the Royal Commission is given effect to, it will cost the railways a
few takhs of rupees. But the railways during the last two or three years
bave been making profits. In 1935-36 they made a profit of 1} crores; in
1936-37 they expect.to make a profit of 2§ crores; and in the current year
also they expect to make a profit of 24 crores. If they are muaking profits.
now it is time that they should do justice to the lowest paid employees.
To tell the lower paid employees that for want of money the Government
of India cannot give them a provident fund is to do a double injustice.
In the first place it was wrong to first give the provident fund to the
better paid employees and exelude the lower paid emplovees; and it is a
double wrong again to tell the lowest paid employees that all our money
has been spent in giving a generous provident fund to the better paid
emploiees leaving no funds for them and that, therefore, they must wait.
I, therefore, hope that the Government of India will:find money, as shey
have ~urpluses, to alter the rules of the provident fund and give the
benefit of the provident fund as recommended by the Royal Commission;
that is to say, the provident fund should be made compulsory for those
railway employees who get Rs. 20 and more, and voluntary for those
who get less than Rs. 20. T hope, Sir, the House will accept my motion.

Mr, President (The Honourable Sir Abdur Rahim): Cut motion moved:

“That the demand under the head ‘Railway Board’ be reduced by Rs. 100.”

Lieut.-Colonel Sir Henry @idney: Sir, not being a socialist it is not
often that 1 find myself in agreement with my Honourable friend,
Mr. Joshi; but on this occasion I whole-heartedly support him and for the
verv reasons he has given to this House. 8ir, I only reiterate one -f
his chief reasons when 1 say that the mere meaning of the word ‘‘provi-
dent” is to be of providence to those who are able to be provident owing
to the smallness of their pay. The higher paid servants of the railway
who can easily make providence for their old age are given a very hand-
gome provident fund whilst the lowest paid poor emplovees are deprived
of it. Why? In principle and in practice I submit that is quite wrong.
I do realise that the provision of a provident fund for the lower paid
employees, who number many thousands, will incur a very serious
liability on the revenues of the railwavs. But apart from this fact, there
is this very important aspect of this demand and it is this—by giving
inferior servants this provident fund vou will encourage continuity of
service; vou will encourage a providence of something material for these
poor labourers to look forward to in their old age. And vou will, there-
fore, be fulfilling in practice and substance what is actuallv meant by the
words ‘“‘provident fund’’. Mr. Joshi has correctly pointed out, it should
be the dutv of the Railway Board first to consider the comforts and the
providence, in their old age. of the poorer servants before considering the
old age super-comforts of those of its servants who ecan by their larger
salaries provide for themselves. Sir, the Royal Commission on Labour
was very explicit on this point. Theyv recommended it should be given to
thuse servants getting Rs. 20 a month and leaving it to their option of those
drawing a lower salarv to contribute to this fund. I consider the Railway

Board should follow that recommendation in its entirety. I, therefore,
suprort this motion.
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The Homourable Sir Thomas Stewart: Sir, I shall reply very briefly
indeed to this motion which has been moved by my Honourable friend,
Mr. Joshi. As he said. the Government of India and, I am sure, every
Honourable Member of this House, are entirely in sympathy with ihe
root idea underlying the motion that he has moved, the root idea being
that as far as possible not only railway servants but every individual in.
this country should be assured a comfortable old age after retiring from
their employment or ceasing to work. But T hope Mr. Joshi will forgive
me if 1 characterise his proposal as purely utopian in the present eircuin-
stances. His proposal is not one which is new to us; it has been under
the consideration of the Railway Board before, and it has been rejected as.
impracticable. Mr. Joshi would have us believe that the cost of his
proposal is a few lakhs. My Honourable friend, Sir Henry Gidney, -lid
oot even get as far as lakhs. But to get down to actual figures, the cal-
culaticns which we have made show that to introduce such a provident
fund system over the railway svstems of India would cost half a crore of
rupees per vear; and in respect of State Railways alone it would cost
sorvething like 274 lakhs per vear. Now, Mr. Joshi has said that we
can easily afford this money. He is cheered by the thought that in the
past two years there has been a surplus of 1} crores in one vear and 2%
in another; and he now feels so confident of the secured position of the
railways in future that he believes that the Government of India can
without hesitation undertake a recurring liability for the future of 27}

12 Noox. lakhs. Now T should like, as the Railway Member, to be so
assured of the position of the railways as he is. but even if I
were assured in my own mind that there was twentv-seven and a hall
lakhs to spare each vear, I do not think that I should hand it over without
any further consideration to a body of say 800,000 of our employees. 1
believe there are competing claims. There are the Provincial Govern-
ments and the men, women and children who live in the provinces. There
is the general user of the railway, the third class passenger for whom so
many claims are made on the floor of this House. Could T not get better-
value for my 273 lakhs in improving the accommodation for the third
class passenger or in reducing his fares. There are, T believe, something
like 40 crores of third class passengers: have they the greater claim or
have the 300,000 of our emplovees. For myself I have no doubt as to
who should get the benefit of any moneyv that could be spared, and for:
this reason I resist the cut motion.

Mr. President (The Honourable Sir Abdur Rahimj: T have always
treated these motions as amendments. There is no right of reply.

The question is:

“That the demand under the head ‘Railway Board' le reduced hy Re. 100.”

The motion was negatived.

Railwaymen’s Grievances.

Mr. N. M. Joghi: I move, Sir:

“That the demand under the head ‘Railway Board' be reduced by Rs. 100.”

The object of this motion is to draw the attention of the Government of
India and of the Legislature to the urgency of removing some of the
Important grievances from which railway employees have suffered and are
suﬂ:’ermg. Sir, the first grievance which I would like to place before the
House is as regards recognition of certain trade unions of railway
em;!)ln_\'ees. 1 do not know, Sir, what the policy of the Government of
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India is as regards recognition of their tradé ‘umions, 'but’ foday it is a
fact that on some of the important railways the most important trade
unions of their employees are not recognised. The Bengal Nagpur Rail-
way does not recognise the Bengal Nagpur Railway Indian Labour Union.
It is a very important union. It has more than 25,000 members, and it
has been in existence for a very long time. ~ Sir, the withdrawal of
‘recognition of this union has a long history, but I shall not tire the House
by narrating all the facts. Last year, Sir, or year before last there was &
‘'strike on the Bengal Nagpur Railway. After the strike was settled the
Agent of the Railway one day informed the president of the union that he
“had withdrawn: the recognition of that union. The Government of India
-appointed Mr. Mudie to inquire into some of the matters conmected with
‘the strike, and Mr. Mudie on some grounds defended the action of the
Agent. His main argument was that the union was under the influence
of outsiders. Now, Sir, the Royal Commission on Labour has considered
‘the question of the influence of outsidets on trade unions. The Commis-
sion came to the conclusion that under the present circumstances the help
-of outsiders is absolutely necessary for the proper growth ‘and for the
‘proper working of trade unions. 'Therefore, it was very wrong of Mr.
Mudie to try to defend the action of the Agent of the Railway on the
ground that the union was under the influence of outsiders. Then, Sir.
‘he gave certain other grounds: he said that the union did certain ‘things
‘which he did not approve of and the Agent did not approve of. T raised
‘the question of the tvithdrawal of recognition by way of a question at
‘the last Assembly Session. The Honourable Member in charge of Rail-
‘ways at that time suggested that if the union was reorganised it would be
recognised. Then I made certain suggestions to the Honourable Member
‘in charge of Railways about the reorganisation of the union. He agreed.
and then I made these suggestions to the union itself:” The union has
agreed and reorganised itself. After reorganisation the union approached
‘the Agent. The Agent seems to be sympathetic, he discussed the question
‘with the president of the union and also with some of the representatives
of the union. Unfortunately, Sir. the matter is being delayed. The
Agent, although he seems to be sympathetic, I am afraid. is meeting with
‘some difficulties, and my fear is that the difficulties are not from the Agent
himself—from the talks which the Agent had with the representatives of
the union, the Agent seems to be satisfied. He attended .the emnual
.general meeting of the union, and he actually made a speech at the annual
‘general meeting. Still the Agent finds it difficult to recognise the union.
Last year the Honourable Member in charge of Railways, Sir Sultan
Ahmad, said that the Bengal Nagpur Railway, being a company-managed
railway, the Government of India could not dictate to the Agent to
‘recognise the union. It seems to me, Sir, that although the Government
-of India could not dictate to the Agent to recognise the umion, they are
prepared to dictate to the Agent not to recognise the union. I, there-
fore, suggest to the Government of India that if they are standing in the
‘way of the Agent in the matter of recognising the union, they should not
‘do s0. On the other hand, I would suggest to the Government of India
to use their influence with their Agents to secure recognition for unions on
their Railways. Now, Sir, besides the Bengal Nagpur Railway Union, dn
‘the Bembay, Baroda and Central India Railway also there is a union which
“is not recognised. My friend, Mr. Jamnadas Mehta, whom most of the
members in this House know, is the president of that union.  This
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Union, so far as 1 know, is working on very right lines. Still the Agent
who had taken away its recognition has not restored 'it. Then, Sir, the-
Madras and Southern Mahratta Railway Union is not recognised. I,
therefore, suggest to the Government of India that they should take a
very sympathetic view of the matter and recognise that a properly con--
ducted trade union is a great help to the railway administration itself,
and do their best to secure recognition fof unions which are working on-
Indian railways. '

Now, Sir, I shall not take up the time of the House by dealing with:
this question of the recognition of trade unions. 1 shall now deal with
some other grievances on some of which the Royal Commission has made:
recommendations supporting the demands of the railwaymen. Sir, the
first guestion is about medical examination. The Indian railways hold:
periodical medical examination ,of their employees. This examination is.
held, not only for those people who have work on the trains, in whose case-
perhaps a re-examination may be necessary, but the re-examination is
held ever of'bther staff. and the Royal Commission made a recommenda-
tion, as regards this subject, that where an employee is not satisfied that
the report on his health made by the doctor appointed by the railway, the:
railway employee should have a-right to secure consultation and advice of’
a private doctor. Unfortunately, the Government of India do not accept
this recommendation of the Royal Commission. 'The Government of:
India suggest that as they are responsible for the safety of the Indian
railways they must accept the opinion of their Chief Medical Officer. T
am not suggesting that the Government of India should not accept the-
opinion of their Chief Medical Officer. What I am suggesting is this: that
before the Government of India come to any decision, where a railway-
employee feels that the report of a railway medical doctor is not fair, the-
employee should have & right to bring into consultation a private medical”
doctor. The opinion of the private medical doctor should be before the-
Chief Medical Officer and the Government of India before they come to-
a final decision. This practice of giving a railway employee the right to
bring the opinion of a private doctor as an advice or help to the railway
doctor is followed in many countries and the recommendation of the Royal
Commission is a very sound one, and I hope that the Government of India-
will see their way to accept this recommendation.

Then, there is the question of hours of work on Indian railways. I have-
two grievances on that point. In the first place, although the Govern--
ment of India have ratified a convention of the International Labour
Organisation binding themselves to regulate the hours of work or certain -
classes of railway work, the Government of India have not given full effect
even to thejr ratification. The complaint was made at one of the meetings.:
of the governing body of the International Labour Organisation that the -
Government of India had not carried out their international obligation. .
At the meeting the Government of India representative said that the-
Government would give effect and carry out their obligations as soon as
possible. Unfortunately, we have been waiting to see that the Govern-.
ment of Tndia would carry out their international obligation. Tt is now
more than two vears singe the Government of India made that promise to
the governing bodv and they have not yet done so. The Government of "
India are giving effect to those regulations one by one on different railways:
it is true that they have applied those regulations to some of the
important railways.” But. there are many railways still to which ‘the-
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regulations regarding the hours of work do not apply. I would like the
Governiment of India both from the point of view of ihe welfare of their
-employees a8 well as from the point of view of their duty to carry out an
international obligation, to apply the hours of work regulation to all the
employees of the Indian railways. That is one of my grievances.

My second grievance is that the hours of work on Indian railways are
too long. The hours of work regulation lays down that the hours of
work shall not exceed sixty hours a week, i.e., about ten hours for daily
work. I feel that that period for daily work is too long. Most of the
countries in Europe do not take more than eight hours work from their
railway emplovees, and in India also the Government of India have passed
the Factory Act, reducing the hours of work from 60 to 54; and if the
hours of work in factories could be reduced from 60 to 54, it is time that
the hours of work on railways also should now be reduced.

Then. there is another grievance. That is that trade unions which are
recogmsed are not allowed to make representations to the Agent regard-
ing the individual grievances of their members. Here also the Royal
Commission has recommended that the trade unions should be allowed to
make representations to the Agents or the railway authority as regards the
grievances of individual members. The Government of India do not,
agree to that recomnmendation of the Royal Commnission, and I would like
them to reconsider their decision and accept the recommendation of the
Royal Commission.

The Government of India announced that they have appointed a
‘Conciliation Officer and they propose to appoint also an advisory com-
nittee to advise the Government of India or the Railway Agents on the
points in dispute with the railway employees. In-this connection 1 would
like to state that the appointment of a Conciliation Officer and the appoint-
ment of an advisory committee is not carrving out the recommendation of
the Royal Commission on this point. The Royal Commission recommend-
ed that a joint board should be appointed in order that the questions in
dispute between the railway authorities and the employees on the Indian
railways should be discussed and a settlement should be arrived at. 1T
would have liked the Government of India to accept the carefully thought
-out recommendation of the Royal Commission. The Government of India
have not done so. They have appointed a Conciliation Officer; unfor-
tunately, this officer, I am told, has been asked to remain in touch with or
receive complaints only from recognised unions. We are in this position.
A Conciliation Officer has bheen appointed and he has been receiving his
salary; but he is asked not to deal with unrecognised unions. He has
heen appointed in Calcutta; the most important railway near Calcutta
with which this officer will have to deal i= the Bengal Nagpur Railway;
unfortunatelv, the largest union on that line is not recognised, with the
result that the Conciliation Officer cannot be made use of by the employees
-of the Bengal Nagpur Railway. T would like the Government of India
in any case to permlt the Conciliation Officer to take complaints even from
unrecognised unions. Let them recognise the umion; but if thev do not
recognise it, let them at least permlt the ("onmhatlon Officer to receive
complaints from even unrecognised unions. .

‘Then my next complaint is that the Government of India are following

a wrong policy in giving contracts of certain kinds of work which the rail-
ways were doing departmentally for many years. T do not know why the
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Government of India which wmaintains a large administration on every line
should only for certain purposes employ eontractors. How contract
work can be profitable to railways I cannot understand. unless there is
exploitation of the workers. The railways have not been paying their
employees over wenerously, and if the ruilways can get contractors’ to
do their work more cheaply, either the workers emploved by the contrac-
tors are exploited or there is something wrong in th railway administration
itself. 1f a contractor can do a work cheaply and also muke profits, 1
«cannot understand why a railway officer should not be uble to do it. unless
either the contractor is exploiting the labourers or the railyay officers. are
corrupt. The Government of India must accept one of the two things. Tt
is only on that hypothesis that: a contractor can do the work cheaply.
otherwise a contractor who undertakes to do work for profit must be more
costly than departmental work. Unfortunately, the Government of Indis
are following this policy. I feel that the Indian railways do not make a
profit out of the system of contract work. There is something wmng
somewhere. Tt is a yery suspicious business that railway officers shoul

be willing tb hand over work, which theyv themselves wgre doing, to eon-
tractors. There is somewhere somebody who is making money, and I
would like the Goverriment of India to make inquiries into the business of
contract labour. In any ecase, I would like the Government of India not
to give any work in their workshops on contract, because the contractor in
order to make a profit exploits his emplovees, and if he does not do so,
he does his work in a bad manner, otherwise he cannot make a profit, and
if he does make u profit, the railwnvs must be losing.  Sir, I read in the
last Administration Report that the Government of India have gone to
the length of giving the work of even cleaning engines to contraetors. Sir,

these railway locomotives and engines are very valuable public property,

and to hand over the cleaning of these engines to contractors is not a sign
that the Government of India are looking after the public property in this
country wisely and properly. They are running the railways: they run

big workshops, and in small things like the cleaning of engines and locomo-
tives theyv give out this work to contractors. Sir, it is an unwise policy to
hand over locomotives and engines to contractors. Thevr will not be kept
clean, and our property will deteriorate. But, unfortunately, the Govern-
ment of Tndia have allowed their officers, whenever they are so pleased, to
give the work out on contract. T would like the Government of India to
change this policv and give up these contractors and do all these things
themselvea.:

Sir. these railwav employvees have many grievances; 1 cannot deal
with them all, but, before T close. T would like to refer to one more grie-
vance, and that is of the clerks in the offices of the Divisional Superinten-
‘dents and Divisional Offices. There are two grades of clerks in these
-offices called the 1st grade and the 2nd grade. I do not really understand
the exact nomenclature. These two grades of clerks do almost the same
kind of work, but they are paid at different rates. This grievance of the
clerks is a long standing one. Tt has been placed before the Legislature
several times. TUnfortunately the Government of India have not so far
paid much attention to the complaints made on this point. I would,
therefore, like the Government of India to give their sympathetic attention
to the grievances of the clerks who are divided into two grades, although
ihere is really no need for dividing them into grades, and remove their
grievance, and those people who are paid lower should be given the higher
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grade.. Sir, I don’t wish to take up any more of your time. I hope, the
Honourable Member in charge of the Indian Railways:as well as the House.
will accept. my motion.

Mr. President (The Honourable . Sir Abdur . Rahim): Cut motion
moved :

“That the demand under the head ‘Railway Board’ be reduced by Rs. 100.”

Mr. A. G. Olow (Labour Secretary):  Sir, my Honourable friend,
Mr. Joshi, has covered a very wide field, most of which pertains to the:
Railway Board itself, but he has touched on two matters for which now
my own Depsrtment is primarily responsible, and I shall try to deal briefly
with those. ' : P

_ The first is that of the Conciliation Officer on. the railways. I think he

complained,—1 heard very little thanks for the new system which was.
ingugurated,—but I think he complained that owing to the Conciliation
Officer’s purview being limited to recognised trade unions, he was not able:
to deal with a large number of the employees who should be his special
care. That is not precisely the position. So far as the unions are con-
cerned, undoubtedly he has to take into account only recognised unions,
and I suggest that we would be stultifying ourselves if Government. om
the one hand or their Agents. recognised certain unions and refused recog-
nition to others and then told their Conciliation Officer to go and keep-
close contact with the unrecognised unions. -And the mere fact that a
union is unrecognised does not prevent its members or any group of its.
members from availing themselves of the services of the Conciliation.
Officer if they so desire,

As regards the statutory application of the hours of work, my friend,.
I think, suggested that we had accepted a Convention and failed to imple--
ment its provisions. That is not the case in my opinion . . . .

Mr. N. M. Joshi: That is the decision of the International Labour-
Office.

Mr. A. G. Clow: That was not the decision. I must deny that. The-
matter was thrashed out a number of years ago at Geneva. I am afraid
1 have not got the papers with me; I had no warning that it was going to-
be raised here. But if I may quote from memory,—and my friend will
correct me if 1 am wrong,—the wording of the Convention roughly is that
the principle of the sixty hours work shall be accepted in such branches.
of railway work as may be specified by the competent authority. Well;
Sir, we have accepted that principle. We have gone further, and we have-
embodied it in legislation. We have gone further still; we have brought
that legislation into force, and we have gone further still and applied that:
to a very large extent, and have been graduallv engaged in extending the
application. Today we have applied it, believing that charity begins - at
home, to the great State Railways, the East Indian, the N. W. R., the
G. I. P. and the Eastern Bengal Railways. We have gone on to the
company-managed railways and applied it to the M. & S. M., B. & N. W.
and the B., B. & C. I. R. and that leaves, I think, four first class railways:
to which extensions hdve to be made in the future. That does not mean:
of course that there are not an:emormous number of men on -those four
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railways who are already enjoying u shorter week thén, the Convemtion
provides. All it means is that our legislation does not extend as far as.

those railways as yet. )
Well, the enforcement of the provisions only came under the Labour
Department a few months ago, and since then I have tried t‘o. 'fanplmmse
myself with the position, and I must say frankly that I ?km.surpnsed'ata
the thoroughness with which these extensions have beerr inade. - In faet,:
my opinion is that if the Railway Board some years ago had been less
ambitious and had tried to cover fewer classes on the railways:to which they
extended this Convention, its general extension would have been a mucir
easier matter than the task that has actually been undettaken. I can
only repeat that, as regards the remaining railways an enormous number
of men, the great bulk in fact, 1 believe, enjoy a shorter week or no longer-
week than the Convention provides, and that we have under aoctive consi-
deration the steady and further application of the Convention. So that, I
hope, it will 'be no distant date before it has been apvlied to all the big

railways of India.

Mr. Lalchand Navalrai (Sind, Non-Muhammadan Rural): .Sir, 1 give
credit to my: friend, Mr. Joshi, for always taking up the question of the
utiions and labour. There is one point with regard -to unions to -which I
would like to refer. There are some unions which are not being recognised
by the railways. In my humble opinion, those unions which are working
under the Railwaymen’s Federation ought to be recognised. There is one:
union in Karachi which is not recognised and that requires to be recog-
nised. At present evervthing is left to the Agents. The Railway Board
has too much faith in the Agents, and they give them so many powers
that the Agents are not able to cope with their work properly. Whenever
we put a question to the Railway Board, we get the reply that it is a
matter primarily in the hands of the Agent. This subject requires to be
revised as to what powers should be given to the Agents and what powers
should be reserved for the Railway Board. The Railway Board feels itself
responsible for only the policies, and not for the administration. As re-
gards administration, they leave everything to the Agents and that is a
great mistake.

There is one subject in regard to which my friend, Mr. Joshi, did not
do full justice. He did refer to the subordinates drawing small salaries.
without any increment and retiring on small emoluments. He did also-
refer to two classes but I would say something about them, in some detail.
These subordinates are luggage clerks, booking clerks, signallers and sub-
ordinates of that nature. The number of them is very great. There is no
doubt about it; but their prospects are very low and so many complaints
have been made to the Railway Board that this is not a new subject at
all. They have made representations. They have approached Members:
and questions have been put with regard to them but nothing has been done
for them so far. They are in a pitiable plight. I must warn the Railway
Board that they must keep their subordinate staff contented. To leave:
them discontented will mean that the railway administration will not go on
efficiently and they may take Mr. Joshi’s advice and strike. These are the
things that require to be looked into. These clerks start on 88 and they
rise by Rs. 8 to Rs. 60. This is one grade. The next grade is of Rs. 90.
Do they ever reach this grade? I have received representatioms in which
they say that even after a service of 25 or 80 years, they retire on Rs. 60.

(o]
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Is this fair to these people who are doing so much work?  For instance,
booking clerks not only do booking but they take care of any money that 1s
entrusted to them from other departments of the railway. They do so
much other work. It is only fair that these two grades should be amal-
gamated. When we raise that question, we are asked to go to the Agent
and the Agent does nothing and there is thus seething discontént on this
matter. When it is brought up before the advisory committee where there
are some of the Members of the House as also others, we are told that it
is not the function of the advisory committee to advise on that. Where
are these poor people to go? This is not a matter on which the Railway
Board should sit silent. This is a matter which the Railway Member
should take in his own hands and give relief.

Tn the civil departments, the figures of emoluments that have bheen
given to me for such grade service are different. They start on 40 and
they go up to 120. There is the Postal Department where. .they start on
40 and go up to 120. It is the same in the Military Department and also
in the Clearing Accounts Office. In the Chief Accounts Office of the
North Western Railway also, they have amalgamated the two classes.
‘Why should not these grades be amalgamated also. Then there are the
station clerks on the North Western Railway, Grade I. They get from 80
and go up to 50 and then they rise to 60. Those are the persons for whom
also I am pleading. This is a point that should be carefully gone into and
redress given at a very early date.

As regards the other grievances of the railwaymen, their greatest grie-
vance is the deprivation of their passes. So many complaints have been
made on this subject and yet what is the result? When we went in depu-
tation to the Railway Member and Sir G. Russell, it was said that these
questions would be considered by a certain date. The predecessor of the
Honourable Member, Sir Sultan Ahmed, fixed upon some particular date
by which they would take up the question, but nothing has been done.
‘When I put a question the other day as to when these pass rules were
going to be modified and the original pass rules put into operation, the
reply was ‘“We cannot give any information’’. These subordinates have
been suffering from 1937 and those pass rules have not vet been revised.
I cannot understand why this matter should be kept so very confidential.
Why has not the present Honourable Railway Member told us that he is
going to come out with these revised pass rules soon and that they will
come into force from such and such a date or at least that the decision wiH
be announced on such and such a date? Sir, these are not small matters.
It may be urged that these are matters of detail, but T say that that is
not so; these are matters of very great importance in the administration
of the railways and I would, therefore, submit that this motion should be
supported. I need not at this time say anything more on this because
many of my cuts on these points will also come up later and T wholeheart-
edly support this cut.

Mr. Thirumala Rao (East Godavari and West Godavari cum Kistna :
Non-Muhammadan Rural): Sir, I rise to support the cut moved by mv
friend, Mr. Joshi. T do not want to go into the details of the verv many
grievances of labour, but I want to bring to the notice of the Honourable
Mgmber in charge of Railwavs one glaring instance in which the M. & S. M-
railway authorities have behaved unjustly and in a high-handed manner;
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it is with regard to one Mr. Narasimham who is the Secretary of the
‘iib:::aur union %ur Bezwada. Sir, he was elected a Member of the Madras
Assembly for the labour seat reserved for non-railway labour in my part
.of the eonstituency. He was an active member of the labour union and
he was the Secretarv, taking keen interest in the welfare of the labour
union. As such, he had already come under the attention of the autho-
tities and as soon as he was elected a Member of the Madras Assembly
on the Congress ticket, he came in for a good deal of disfavour. From
that verv moment the authorities began to look down upon him and they
wanted to see that he was out of his job as soon as possible. He applied
for leave to the Agent of the M. and S. M. Railway but the leave
‘was refused and he was compelled either to remain as a Member of the
Assembly or to be an employee of the railway. Such a public-spirited
gentleman who has been devoting much of his time to the betterment
of the conditions of labour was not encouraged by the railwayv company.
If the latter had any regard for the welfare of the labour whose welfare
he was looking after, they would have given him leave of absence for as
long as he was a Member:of the Assembly. Sir, this question was raised
on the floor of this House in the Simla Session by way of interpellation
-and there was no encouraging reply from the Railwavy Member on that
point. Now, Mr. Narasimham was compelled to resign his job on tha
M. & 8. M. Railwav because he was devoting his time to work as a
Member of the Legislative Assembly.

Then, Sir, with regard to the *ules 2nvernine the ronditions of labour
‘on some railways, they are always one-sided. There is a case in which
several ticket collectors in my part of the constitueney were suddenly
discharged from service without assigning any reason. No doubt some
frauds had been going on and some C. I. D. constables were employed to
detect the frauds committed by some outside people who were svstemati-
cally carrving on the sale of used tickets and they defrauded the vr_'ompanv
to some extent. None of those who were thought to be guilty of this
offence could, however, be convicted in a Court of law. The whole case
was based on the evidence given bv a C. 1. D. constable and serious
strictures were passed by the Deputy Magistrate of Cocanada againat
the nature of the evidence adduced by the prosecution to prove its case.
The railway company could not prove their case against the accused who
were outside people. and what they have done is to suddenly discharge
eight ticket collectors without assigning anv sufficient reason. .The Agent
of the M. and 8. M. Railway sometime before the criminal case was
started against outsiders simplv gave a notice to these ticket collectors
telling them that their services were not required. No charge had been
framed. no warning had heen given, {liey were never apprised of the
g}ult whith they were thought to bhe guilty of, and the Railway Agent
simply gave them a notice asking them that thev should quit. In at
least two or three of these cases T know that they were wiven promotion
Just a week before their discharge. but they were discharged without asgign-
li?;i :slil'; g;iasntr;l. Si{, T t]r;ne'.t 1l::!'mt- the Honourable the Railway Member should

€ these two matters and recti - ith
support Mr. Joshi’s motion. d fy them. With chese words, T

The Honourable Sir Thomas Stewart: Sir at th
) S : , ‘he commencement of
j:lstl' speech Mr. Joshi suggested that he was unaware of what ws: t]?e
nolier of the Railway Board in regard to the recognition of trades unions.

c2
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1 pgopose,. therefore, to t-}ell him very briefly what is. the- policy of the-
Railway Board. The policy of the Rnilway Board is that of the Gov-
ernment of India, which has elways. reeegnized the importance. and
value of a properly organized, amnd a properl;x admlmsteted. trade . union
system. The Government of India have laid down certain conditions.
under which they are prepared to recegmize o trade umion:. The three
initial conditions which should be fulfilled are thesé: firstly, that the:
trade union must consist of a distinet class of Government employees;
secondly, that all Government employees of the same class wmust be
eligible for membership; and thirdly, that it must be registered under thg
Trade Unions Act. These are the preliminary conditions which should
be fulfilled. But it does not follow that any trade umnion by fuifilling
these preliminary conditions is thereby emtitled to recognition. or entitled,
once recognition has been given, to remain as a recognized union. There:
are other circumstances which may armse, and the most obvious case-
I could put forward as an illustration would be the case of a trade union’
which, while fulfilling these three initial conditions, was managed in such-
a way as to exploit the workers so as to subordinate their real interests.
to the political ends of those who were rumming the trade unions. I think:
that it is common knowledge that examples of this nature have been
found to occur in India. The Railwgy Board. of itself. doe¢s not recognize:
trade unions for T think the very obvious reason that ‘thev thernselves, as
a body. are not in direct relationship with the labour masses: their policy,
therefore, is to leave to the Agents of the. State-managed’ Railways the .
discretion to recognize, or not to recognize, a union. At the .same time
the Railway Board, in the event of a refusal of recognition by an Agent,
is prepared to hear representations from the umion whose recognition has
been refused. .They themselves are not altogether out of touch with
labour conditions and labour views. A convention has grown up that the-
Railway Board should meet twice a vear representatives of the All-India
Rallwaymgn’s Fede:ration. and in the course of the last .meeting there-
arose an issue, which has some considerable degree of relevance to this
question of the recognition of trade umions. In the course of discussions
between the Chief Commissioner and the representatives of the Federation.
the suggestion was made that the Federation should examine the possibility
of framing a model set of rules for railway trade unions which would
be acceptable both to the railway authorities and to any reasonable trade
union. The Federation, I believe. have this task under consideration
and, s.hould we and thev evolve between us a model set of rules, I venture:
to. thmk tl.lat the problems of the recognition of trade unions by the
railways will be far on their way to a solution. Mr. Joshi proceeded
from the general to the particular and made a special reference to the
B. N. Railway union. the recognition of which was withdrawn about a-
vear ago. The withdrawal was. as Mr. Joshi pointed out, the subject
of an investigation by Mr. Mudie and now at this stage negotiations
for its re-recognition are going on. Mr. Joshi has not ventured a direct
accusation, but he has insinuated that it is the Government of India or:
the Railwav Boarq who are interfering in this question of the recognition
?}‘;e::za]:.befﬁ Ral'lwa,v union. T am in a position to inform him that
, ) en no interference of anv sort. The question of the recognition
of unions by the Agents of Company-managed railwavs is entirelv within
the diseretion of thoge Agents and we have interfered in no wav tlh
the discretion of the Agent in this matter. no war W
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‘Another grievance to which Mr. Joski made u reference was that the
‘Railways, when a medical examination of their employees is necessary,
‘insist that such a medical examination should be carried out by the
‘railwav administration’s own medical officers. The justiﬁcat.i_on_ fqr that,
T think. is obvious. The railways are carrying a great responsibility. If
‘there are accidents, if there is any damage to person or property, the
railwav is held responsible; and if they have in their employment any
.employee whose disability contributed to the accident and damage, ther},
if the railway authorities have not taken proper care to see that their
.employees were fit to carry out their work, they are certainly rendering
‘themselves liable to an accusation which they cannot resist. Certificates
mav be obtained from private practitioners, but what responsibility do
‘private practitioners carrv upon themselves in the event of anything
-going wrong? This is a matter to which the railway administration must
-attach the utmost importance. But T would point out that in every case
‘in which a railway employee is aggrieved by the decision of the medical
-officer who first examines him, he is. entitled to appeal to the higher
authority, to the Chief Medical Officer of the railway. So far as I am
aware, there is no reason why, in order to reinforce his appeal, he should

‘not place before the Chief Medical Officer the opinion of an outside
specialist.

‘The third point of which complainy was made by Mr. Joshi was
-that trade unions were prevented from representing individual grievances.
~Of the soundness of that prohibition I have not the slightest”doubt, for
‘if that practice were permitted I can conceive of nothing which would
contribute more towards the exploitation of the individual worker in order
to seecure an influential position for the trade union organiser. I feel
certain that the unserupulous organiser would not hesitate to jeopardise
-the rights and interests of the individual in his own self-interest.

Another matter was that of contract labour. Now., I wonder whether
‘Mr. Joshi condemns contract labour on railways only or whether he is
prepared to extend his condemnation to cantract work in general. I have
always understood that the occupation of a contractor was a very important
one and that many of the most important engineering works in the world
have been carried out by contractors. But, apparentlv, so far as Mr.
Joshi is eoncerned, a contractor involves either inefficiency -or corruption,
‘the reason being. apparently, that Mr. Joshi could not see how a
contractor could make any profits. Well, T believe that contractors have
made profits and without corruption, and there are very excellent reasons
‘why contractors can make profits where a large departmental institution
‘could not do so. A contractor, for example, is relieved of the very high
overhead charges that a large departmental institution has to bear. So.
T do not think that it follows that because the work may he done chedper
fr_-om the point of view of the railway, it therefore means either exploita-
‘tion of the labour or corruption of our railway officials. He complained
bttte_r'l}' of one particular case, that we were handing over to contract
cleaning the care of our very valuable locomotives.: T think he might do
-our mechanical engineers the justice of believing that they have not

‘blindly embarked upon s polic hich will i
dndly en importanlt) it hlr;?ery"i which will involve the break-down of

Mr. N. M. Joshi: The lbsses will be ours and not those of the officers.
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The Honourable Sir Thomas Stewart: I believe that the officers are
responsible enough to rectgnise that without admonition from Mr. Joshi.

broucht up the case of Grade I and Grade 1I clerks. Mt..‘
Josgihﬁwrzswzcs)t quige sm}; where they were, but Mr. Lalcha_ud Navnh}‘:‘u_
has crossed his t’s and dotted his i's. The reference 18 entirely to t :ei
Grade I and Grade II clerks on the North Western Railway, with regar
to which Mr. Lalchand Navalrai has been bombarding the Railway
Department with questions for some considerable time. Now, the. case.
for these clerks, in my opinion, rests not on the merits of these partlcular.
grades. The case is based, I think almost entirely, on the fact that
there was an amalgamation of grades in another office, viz., the Accounts.
Office where clerks who formerly formed two grades ‘were:
leM. o malgamated into one. Seeing this amalgamation carried out.
the ordinary clerks of Grade I and Grade 1I have set on foot ‘an agitation:
that thev should be treated similarly. But the cases are mot the same-.
There are distinct differences in the work that was performed by the twor
grades of accounts clerks and the work that is performed by these-
ordinary clerks. However svmpathetic the ‘Agent might have felt im
regard to the treatment of the two classes. the accounts and the ordinary’
clerks, in the same way his examination of the situation revealed that this.
only could be done at an expense that was disproportionate to any benefit
that would accrue. It has been said that the effect of maintaining these:
two grades is, the clerks in the lower grade have te retire on the maximum-
pay of that grade. Now, my latest information is that - there are suffi--
cient vacancies occurring in the uppeér grade as to allow a reasonable flow:-
from the lower to the upper.

Mr. Lalchand Navalrai -also. referred to the passes question. T do not
know that T can say very, much more than I did a few ‘days ago. T have
told Mr. Lalchand Navalrai that the matter is under consideration.
He may ask, am I considering it now? When I say that for the next
few days I shall be unable to do so, Honourable Members will understand’
that T have other pre-occupations. but in any case it is a mattetr which-
will recetve my early consideration. But I am not in a position to say-
what my decision will be. C

There was raised from the other side of the House the case of Mr..
Narasimham, and T am not quite sure that my Honourable friend gave
the true chronology of what happened in respect of that officer. I,
therefore, propose to read out again the replv that was given in this.
House a few days ago: o

“Government understand that Mr. V. V. ‘Narasimham -applied for permission from-
the Madras and Southern Mahratta Railway Administration to stand as a candidate for
election to the Madras Legislative Assembly. This permission was refused in writinz.
In spite of this Mr. Narasimham stood as a candidate and was elected.. The Madras
and Southern Mahratta Railway 'Administration then told him that he must decide
whether he would retain his seat in the Assembly or remain an émployee of - the
Company, as he would not be permitted to do both. He did not comply with this-
order but applied for long léave of ahsence without pay. with the obvions intention of
continuing both as an emplovee of the Madras and Southern Mahratta Railwav nd =
Member of the Madras Lecislative Assembly. Therenpon. the Madras and Southern
Mahratta Railway Administration advised him to resign his job as otherwise he would"
be discharged. He was eventually discharged from railway, service:: T smayradd: that
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the policy laid down in June, 1937, by the Government of India is that subject to the
ne e cylegialation being enacted b'; a Provincial Government for the removal of
disqualification under section 69 (1) (a) of the Government of India Act, 1835, emplo

on qState-managod Railways should not be prevented from standing for election rhom
railway labour union constituencies in provinces,k where they exist and from other
labour union constituencies where separate railway labour union constituencies do mot
exist. Government have also agreed that an employee who may be elected fromqa
labour union constituency or from a non-labour union constituency under the
circumstances stated above should be granted leave due or leave without pay so long
as he holds a seat in the Legislature and provided no additional expenditure 1:
incurred thereby by the railway on which he may be employed. Government are 2?
repared to go further than this. In the case of the Madras and Southern Mahratta
glai way, which is a Company-managed Railway, the Government are not in a 1t.11;-i)_1n
to issue instructions inm a matter of this mature. I Folﬂd: however. Pdd. t “t:'l &
Madras and Southern Mahratta Railway Admipmtrahon”have acted in accordance
with the policy of the Government of India, in this matter.

In short, Mr. Narasimham was not discharged because hg stood for t].m
Madras Legislative Assembly and was elected. He was discharged, Sir,
becanse he disobeved orders.

The last complaint that was made by Mr. Thirumala Rao was in respect
of certain individuals who were suspected of some criminal practices. I
regret that 1 cannot regard that as a labour grievance of the employees of
the State Railways. I think, Sir, that Mr. Clow and myself, between us,
have dealt with all the representations made by Mr. Joshi, and, for the
reasons we have given, T oppose the cut. S

Mr. Precident (The Honourable Sir Abdur Rahim): The question is:
““That the demand under the head ‘Railway Board' be reduced by Rs. .100.”"

‘The motion was negatived.
Policy behind Increased Output of State Railway Collieries. -

Mr. Akhil Chandra. Datta (Chittagong and Rajshahi Divisions: Non-
Muhammadan Rural): Sir, I beg to move:

“That the a_érlnahtli,.under the head ‘Railway Board’ be reduced by ]is. 100.”
Mr. President (The Honourable Sir Abdur Rahim): Cut motion moved:
“That the dem;md- under the head ‘Railway Board’ be reduced by Rs. 100.”

Mr. T. Chapman-Mortimer (Bengal: European): Sir, at the outset, I
should like to explain why it is that we, in this Group, have decided to
raise once again this thorny question of the coal policy of the Railway
Board.  Briefly, Sir, our purpose is three-fold one; firstly, to set before
this House the importance to Government and to industry in general of
stability and some measure of reasonable prosperity in the Indian coal
trade.  Secondly, to call the attention of the House to the effect upon the
coal industry of the policy of the Railway Board and, thirdly, to seek from
the Government some assurance that they will take early steps to reconsi-
der their present policy with a view to assist the colliery owners to place
the industry once more upon a stable basis, or at least on a basis more
stable than it is in today. There will, I think, be agreement in this House
regarding the duties and responsibilities of the Government not merely in
regard to railways but in regard to the coal industry itself and as regurds
the general public. , Briefly, these duties and responsibilities may be set
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out follows. First of all to safeguard the railways in rnatters of their coal
supply both as regards the quantity of coal they require and as regards
the prices at which they secure that supply, and secondly, to safeguard
the interests of industrial consumers in general and of private consumers
of coal both now and in the future. These two responsibilities are those
that are most apparent to the average man and those that must naturally
come to one’s mind in discussing a matter of this type. But it should
not be forgotten that Government have a third responsibility, namely, to
foster the development of a stable coal industry on a basis that will enable
owners to pay reasonable wages to labour, improve their methods of pro-
duction, contribute by way of income-tax to public revenues, and yield
to thousands of investors a better return on their capital than they receive
today,—in other words, a fair return, because of these thousands of sharg-
holders in railway concerns very few now get any return at all upon their
capital.

Trom this statement of (Jovernment’s responsibilities we at once come
to the question of how to supply the railways with their coal requirements
ut a reasonable cost and at the same time in such a manner as not to do
barm tq the coal industry. Clearly, this issue cannot be considered at
all without reference to the railway collieries. 1 should like therefore.
Sir, to make it quite clear that on this occasion it is not our intention to
criticise the policy of State ownership of the collieries or to question in
any way Government’s right to adopt in regard to those collieries such a
policy in the matter of raisings as it thinks fit. Debates on the coal trade
and on the Railway Board’s coal policy have in the past unfortunately
caused some high feeling in this House. I trust that on this occasion
such feeling will be absent. The issue we believe to be an important one,
and we hope that when Honourable Members have heard what we have to
say in this connection they will share our view that the proposals we now
put forward are constructive and helpful, not merely to Government but
to all sections of the trade. Large and small companies alike are affected
and it is our earnest hope that the representatives of both large and small
concerns, no less than the spokesmen of Government, may be able to
reach an agreement on this important question. Our object is to secure
examination of an altogether wider issue than the narrow one of advane-
ing the prosperity of certain commercial nundertakings, great or small, at
the expense of the railways or of the public. Tp do this I would ask the
House to examine what steps can and should pow be taken to help towards
the creation of stable conditions in the coal trade. The Publie’ Accounts
Committee and Honourable Members of this House as well as the repre-
sentatives of Government have on more than one occasion in the past em-
phasised that railway collieries are essential to the welfare of the railways:
that they must be worked as economically as possible; and that to that end
Government must retain their freedom to adapt their policy, in the matter
of raisings, to the circumstances of the vear to which that policy relates.
We recognise, Sir, that much as the policy of the Board may in the past
have done injury to the coal trade, the Railway Board and their Chief
Mining Engineer are today sincerely anxious to co-operate with the trade
in solving some of the great difficulties that have heen and still are facing
them. The clogest co-operation between the Railway Board and the
colliery owners is obviously highly desirable. It is clear that the policy of
Government in the matter of raisings from railway collieries and still more
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in regard to its coal purchase policy must continue to have a profound effect
-upon coal prices and upon the prosperity of the industry generally.

Mr. President (The Honourable S8ir Abdur Rahim): Perhaps the
‘Honourable Member would like to stop now and resume after lunch.

The Assembly then adjourned for Lunch till Half Past two of the
Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
‘Mr. Deputy President (Mr. Akhil Chandra Datta) in the chair.

Mr, T. Chapman-Mortimer: Sir, I should like to recapitulate, very
‘briefly, the points which I endeavoured to make before the House adjourn-
.ed for lunch. The first point T made was thet we were not on this
.occasion raising the issue of State versus private ownership of collieries.
‘Secondly, I endeavoured to draw a distinction between three different as-
pects of the duties and responsibilities of Government: first of all, the
‘responsibility that is on Government to safeguard the position of raii-
ways in regard to coal supplies, both as regards prices and as regards
-quantity; secondly, to safeguard industrial users and other consumers of
coal both in regard to their present supplies and in regard to their future
-gupplies of coal; and thirdly, to forter by all means possible a stable coal
industry. Lastly, I tried to show the great influence the Railway Board’s
coal policy has, and must continue to have, on the coal industry, and urged
-that there should be the highgst possible degree of co-operation between
Government and the trade. These. Sir. were the points T made before
‘lunch.

Suitable coal at cheap prices—when 1 say cheap, T mean fair and
reasonable prices—is of such vital interest not merely to the railways, but
to every industry in the country, more especially -the iron and steel and
-other heavy industries whose fortunes are so closely bound up with the
railways that all of us must desire a continuation of relatively cheap prices—
by relatively cheap I do not mean the kind of prices we have seen in recent
vears; I mean something more approaching the prices of coal as they were
‘last year. But if the railways and industries of this country are interested
in cheap coal, they are no less interested in the conservation of India's
coal resonrces for the benefit of her future generations. According to
the report of the Coal Mining Cornmittee,—that is to say, the Committee
“better known as the Burrows Committee, the loss of coal incurred owing
to the cost of recovery being higher than the market value amounted to
no less than 15 per cent. of coal mined. In this connection, I should like
to make it clear that I am not here speaking of loss of coal due to bad
mining, which has been estimated by the Coal Committee at 5 per cent. 1
am speaking solely of coal that has been lost. because it is not profitable
to work it when the best quality coal is being sold at what the Burrows
*Committee themselves declared to be rubbish prices. Clearly, it is of the
utmost importance to the railways and industry, and also, of course, from
the national point of view. that loss of coal due to unduly high cost of
~recovery should be reduced to the lowest poksible figure. - Reasonable and
-stable prices for coal will help to athieve this. ’
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The Coal Mining Committee felt it to be so serious a problem that they
proposed a vast and expensive scheme of coal conservation. The Indian:
Mining Association have given a well considered reply to the, Coal~ Com--
mittee’s scheme, and we on these Benches trust that their views on this:
matter will receive the careful consideration not only of the Labour De-
partment whose primary interest it is to examine that report, but also of the
Railway Board who are equally vitally interested in it. In the considered
view of men whe speak with authority on these matters this tremendous
waste of good coal. that is {o say, waste of the particular kind to which T
have referred, can be stopped—or, at all events, largely checked—if, but:
only if, the Railway Board takes a hand in the matter. and T shall have-
occasion to return to this again very briefly.

Improved safety measures for the safeguarding of labour in mines are-
now under consideration bv Government and the industry. The effect
of these measures, when brought into force, must be to increase the cost
of coal production. Proposals are also now under consideration by Gov-
ernment,—that is, the Government of Bihar,—for the improvement of
wages of colliery labour, and these will likewise have the same effect of
increasing the cost of coal production.

It will be seen, Sir, that the interest of this House in the coal policy
of the Railway Board extends beyond the immediate problems of cheap-
coal for the railways and of reducing to the lowest possible level the cost of
coal production in railway collieries. The efficient management of rail--
way collieries and cheap coal for the railways must remain important oon-
siderations, but we submit they are not by any means the only ones. For--
tunately these important considerations are compatible with the. proposals:
dealt with in detail in the memorandum of the Indian Mining Association-
to which T have just referred, and T now put forward what some of these
proposals are. They are proposals which, in our view, will help to give:
some measure of stability to the coal trade. They require, however, a
change of policy on the part of the Railway Board.

Under the present system the Government calls for tenders for the-
whole of its requirements (that is to say, other than those gatisfied by the-
Railway collieries) by a system of of open tenders. , When the tenders are-
received the procedure is for the Chief Mining Engineer of the Railway
Board to scrutinize them and then make his recommendstions for the re-
quirements of the various railways. This is a task of considerable magni-
tude; for, the majority of those who tender, frequently offer far more coal
than they could possibly supply if called upon to do so.  The maximum
output of a colliery has, therefore, to be considered together with the qua--
lity of its coal, the price quoted for it, railway freight, and so on. The-
Chief Mining Engineer’s recoramendations are then forwarded to the Rail-
way Board, and in due course, nsually after the lapse of three or four-
months, acceptances are announced. This long delay in announcing the-
acceptances is unsettling to the trade and does nothing but harm. An im--
portant feature of the present method of calling for coal tenders is the:
fact that when the Railway Board snnounces.its programme for the coming
year, 1t merely states that its coal requirements will amount to ‘X"
dakhs of tons of which “‘Y’’ lakhs will be taken from the railway collieries,
and the balance purchased from the open market. If collieries were able-
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in normal times to maintain themselves in working order and to keep their
costs reasonably low by relving on their sales of coal in the open market,
the method of calling for tenders. as is now adonted by the Railway Board,
would probably not do any serious harm. though in anv sircumstances the
calling for tenders for so large an smount of coal must at all times have
considerable effect on coal prices. The trouble. however. is that except
in years of very good trade, such as the vears 1936 and 1937. large num-
bers of collieries are onlv able to keep alive with the help of thsir rail-
way contracts. At all  costs, therefore, Railwav contracts must be
secured in any but exceptional years by all smaller collieries and by many
larger ones.  This leads to cuf throat competition and price cutting, neces-
sitating still lower cost of produetion. which in turn forces companies to-
increase their output to the limit of their capacity, sometimes involving
a sacrifice of coal that can only be won at.a high mining cost; that is the
sacrifice of coal to which I have alreadv referred wher I was speaking of
waste of coal due to undulv high cost of recovery. 30 the vicious cirele
of lower selling price and increased praduction to ensure lower costs goes:
on.lleadmg to over-production both actual and potential and to waste of
coal.

This has been the experience of the coal trade for the last twelve years.
and though occasionally vrices have, for a short time, for some special
reason ag was the case last year. risen somewhat, the general tendency has.

been steadily downwards.

We suguest, Sir, that a remedy for this state of affairs exists and it lies.
in the power of the Railway Board and »f the Railway Board alone.

“Our suggesiion is that much could be done to restrict this evil of cut
throat competition, if each year the Railway Board consulted before-hand
with the trade regarding the particularly coal requirements of the Railways
for the coming vear as well as with regard to the prospects of the industry
generally over the period of the next twelve months. Such a conference.
leading as it should do to mutual understanding of each other’s difficulties
and removing to some extent uncertajnties in regard to the immediate:
future, would, we feel, help in no small measure to secure that stability in-
the coal trade which we believe to be of such great importance. But
mutual co-operation on these lines valuable as it would be, is not, we think,
enough. As I have already hinted we should like to see a re-examina-
tion by the Railway Board of their present methods of calling for coal
tenders and the following is the line we suggest that might offer some pros--
pect of achieving good results.

Having consulted with the trade regarding railway and industrial require-
ments for the coming year and decided upon the minimum raisings from-
railway collieries, the Railwav Board should call for tenders from the-
market : but only after classifving its requirements and quoting the amount
required of each cless of coal. Six or seven main types should be suffi-
cient for this purpose and there should be no difficulty in working such a
gystem. as an examination of figures during the last three vears has revedled
that there is sufficient uniformity to prove that reilwavs should have little-
trouble to uscertain their probable requirements. Indeed. no extra work-
would be involved in such a classification as the Railway Board has already
awarded to the conl of each colliery a *‘figure of merit™ Based *on Ttz value-
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from a technical point of view. If, however, t_he Railway Board feel that
the ““figure of merit”’ system must be maintained,—there are some Who
-suggest that 1t might perhaps be abolished—so that is not the view we are
putting forward now—each colliery should have the right to learn its own
type classification before the date of submission of tl}e annual tenders.
Nothing has caused so much dissatisfaction among colliery owners as the
mysterious workings of the present system and we trust this propoa_u‘gl will
receive the Railway Board’s most earnest cons:deratlgn. Lastly, Sir, we
suggest that the Railway Board should refuse to con‘:-lder‘ any tenders from
-collieries that offer coal in excess of their maximum capacity for output.

If these proposals should prove acceptable to Government we believa.
‘the result would go far to remedy the worst evils apparent in the eut
throat competition of today; they would help largely towards a solution of
the problem of eoal conservation: and finally they would help to speed.
up the period that must elapse between the date on which tenders are
-called for and the date on which the results are announced, and give
‘the industry a real oprortunity to stabilise itself thus adding an additional
‘bulkwork to this country’s trade. Sir, I support the motion.

Mr. B. Das (Orissa Division: Non-Muhammadan): Sir, there is some-
‘thing rotten in the Kingdom of Denruark. My Honourable iriend, the
-Member for Communications, in his new role seems to have forgotten
that he has certain obligations as a Member of the (Grovernment of India.
He has by his speech repudiated the assurances of the various Railway
Members who preceded him. This morning he has made one or two
speeches and T was pained to hear that he was speaking as the mighty
boss of the Indian Railwavs an a Me

whom depended the welfare not only of the people of Tndia but the welfare

of the industries of Tndia and their development and application of means
towards stabilisation of the prosperity of India. That is a surprise to me,
and the very fact that my Honcurable friend, M. Clow. is sitting by
him—and who is the villain in the piece, T would say, for the present coal

crisis owing to his intarnational partiality through the combination of
Joshi, Clow and Co

mpany in this House and bringing out international
-conventiong for ratification at the wrong moment—and then the Honour-
able Member for communications says that there is an acute shortage of
labour, in the coal trade. Is not the shortage due to the sudden ratifica-
tion of certain international convention? T do not wish now to dilate
much on these international conventions, but T would like to stute on
behalf of the industries of India that it is good if India gets out of the
International Labour Office and international labour conferences. While
‘aggressive nationalism in industrial affairs is growing so much in Italy,
in Germany, in Japan and even in the United States, the Indian Govern.
‘Toent and their represéntative, my Honourable friend, Mr. Clow, become
so very internationalist in mind that they want to apply to Indian indus-
“tries those international measures which are unsuited even in many Euro-
pean countries and whieh many of the FEuropean States have not fully

accepted

Mr. A. G. Olow: ‘Which Conventions are.vou referring to?
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Mr. B. Das: Most of the Conventions. I do not want India to be
a party to these international labour econventions and thus do away with
our industries and make us remain preducers of raw waterials and tillers
of the soil. That is mv present considered view and I have comne to it

ltr M. Asaf Ali: Not of the Party.

Mr. B. Das: The Party has not yet decided: the Party will have-
labour members and socialists like Proi. Ranga; and it will have also
indust-ially-minded people like Mr. Manu Subedar and Mr.” Sami’
Vencatacha.am Chetty and myself. The Partv will have to consider the
industrial view-zoint, as that of labour, and the Congress Party is not the-
whole hogger todiy that it wants to ratifv everv labour convention that
my Honourable friend, Mr. Clow, wants India to ratifv in the fulness of
his heart. As'T was saving, it is owing to this sweet will of the Govern-
ment ‘to which my Honourable friend, the Member for Communications,
is a party, by introducing resolutions for ratifving a certain labour con-
vention whereby woman labour was suddenly deborred from being used
in the eollieries that has brought about a shortage of labour in the collier-
ies, and vet the cry of shortage of labour is raised by myv Honourahle
friend. Bul Government need not be in a panic on that account. Gov-
ernment should not repudiate its past assurances that thev gave to the
coal industry. Did not Sir George Rainv state this.—I shall quote his
own words, ‘It would be of no use to give increased orders to a few
firms and leave the rest to go to the wall”? And Sir Alan Parsons made-
it clear that if the railwaves do not give orders to the Indian collieries,
most of them will go to the wall. Sir, on 22nd September 1982, Sir Alan-
Parsons said this:

“We came to the conclusion that it was not on the whole to the advantage of the
railways in the.long run if the coal trade was in an unhealthv position, and we do nut
want to see numerous collieries owned. I helieve. mostly by Indians to go sut of
business because they got none‘of our orders . . . . . "

And what does our present Member for Communications do? By one
stroke of the pen he gives orders tc increase raising of cosl from the State -
Railwayx collieries by about 25 per cent. These collieries have already in-
creased their output by another 10 lakhs of tons of coal this year. In his.
Budget Speech he said that is 5 lakhs of tons, but the latest information
goes to shew that the railway collieries have raised 10 lakhs of tons more-

and thereby the purchase of coal for the State Railways will further be -
restricted.

But, Sir, I must congratulate my friend, Mr. Chapman-Mortimer, on
his able analysis of the position of the coal industry. T wish he had raised
a debate on the conservation of coal based on the Burrow Committee’s
Report on- another cut motion. 1 am not prepared just now, nor is the
House prepared to express its opinion as to how the coa! of India should
be conserved. and T think it will be the duty of the Honourable the
Commerce Member.—T do not know if it falls to the lot of the Honourable
Member for Communications who took some part last Session in Simla
in the discussion on the Burrow Committee's Report.—to allot a dav to:
this House so that it mav be able to deal with it fullv and exhaustively.
Tt is true that the coal industrv must be stabilised and coal should be
conserved. but it is verv difficult to express our views on a motion, the-
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object of which specifically is to censure the Government for their policy
in inereaging the output of the State collieries.

. .
Ve ¥

Sir, T will confine my observations to that policy, why that policy has
been changed, and how my friend, the Honourable Sir Themas Stewart,
‘has taken a somersault. Somehow, there are certain Members of this
House with peculiar financial outlook, who want that the railwav collieries
should be self-supporting. Three or four vears ago in the Public Accounts
<Committee, the predecessor of my friend, Mr. Staig, Sir Raghavendra Rau,
said in the Public Accounts Committee that there is a loss of about 12
lakhs of rupees to the State collieries because thev did not work the
Railway collieries to their full capacity. There was a lot of discussion
‘in the Public Accounts Committee, not once, but successively for three
vears. 1 quote here a line from the observations of the Chairman,—and
the Chairman was the Honourable Sir James Grigg. It is in the Public
Accounts Committee Evidence Volume for 1934-35 —relating to Railways:

. “Chairman : As this has been mentioned in the last year’s Report, it will have to
‘be mentioned this year also, namelv. the opinion of the Railway Board that expansion
-of output would not benefit the railways at the present rate of development.”

That was in 1936. The Public Accounts Committee and the Govern-
ment spokesman, the Finance Member of the Government of India, were
-of opinion that it would not pay the railways to increase the capacity of
‘their collieries at the then prevailing price of coal. What has happened
‘since ? Government determined to raise 10 lakhs of tons more besides the 30
lakhs tons they usually raise to meet a certain emergencv. If that was the
fact, I would welcome the decision of the Railway Board, but when I find
‘they decide to work their collieries to their maximum capacity and increase
their output, it shews that the Member for Communications is functioning
-ag the head of the railways, and is not thinking of the stabilisation of the
-coal industry and the various implications. that would result if the railwavs
raised more coal and purchased less from the open market. Does the
Honourable Member realise that in those collieries,—I am particularly
talking of the Indian-owned collieries,—there are lakhs and lakhs of
‘workers employed, and all of them will go to the wall? When these coal
mines will stop work, there will be less movement of coal on the railways
-and the railways will lose the freicht on transmission of the various kinds
of coal. Then does the Honourable Member also realise that the Finance
Member of the Government of India will lose a certain amount of income-
tax, because when these collieries are shut down. the officer class emploved
‘in those collieries will not be able to pay any more income-tax, nor will
those Indian-owned corporate companies bhe able to pav any income-tax
as to swell the coffers of the Finance Member of the Government of Tndia.

I may tell the Honourable Member for Communications that in the
‘past the Government had a settled policy about their coal purchase. He
is new to the Department, and he has been hoodwinked by his advisers
‘and by the Railway Board, for, if he had only read the evidence before
the Public Aceounts Committee he would have found that Chief Commis-
sioners after Chief Commissioners were not in favour of increasing the
production of coal from railway collieries. My Honourable friend. Mr.
‘Chapman-Mortimer, pdid a compliment to the Chief Mining Engineer. Sir.
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twchis House has heard of a series of Chief Mining Engineers. .We all: know
of the Church scandal, we also know of other scandals in Calcutta, because
‘the House has discussed them. I am not going to take the memory of
‘the House back to old seardals, for most of us remember the old scandals
‘which came out after 1924—26. At the same time, I wish to say this,—
‘T am glad of the confidence of Mr. Chapman-Mortimer in Mr. Harrison,
‘because he belongs to Caleutta, and he knows the gentleman,—I do not
‘know him,—but I will say this, that the Chief Mining Engineer should by
"his actions show that he wants to serve the interests of India. He is not
-simplv the Chief Mining Engineer of the Government of India; he also
‘advises the Government of India in the matter of policy of coal raising in
"Railwayv Collieries and if he suddenly advises the Government of India
-that the Railwav Board should increace the output of their collieries, what
will happen? And, Sir, how many collieries do the Railway Board pos-

:3ess? Only 10

Mr. M. Asaf Ali: They ought to have more.

Mr. B. Das: I quite agree if Government were to buy up all the collie-
‘ries. That will please my friend, Mr. Joshi_ but Government is not
‘prepared to buv industries. But, I will stoutly oppose as long as I am
a Member of this House when this Government recklessly and light-
‘heartedly do things whereby industries go to the wall, while the predeces-
sor of my Honourable friend said that it should not be sn. Sir, I will
also quote from the Report of the Public Accounts Committee for 1934-35.
‘There the Committee decided with the concurrence of the Government
Member that the expansion of output of railwayv collieries would not benefit
the railways. I think I have got here the statement of the Chief Com-
missioner. I cannot trace it. I do not know if mv Honourable friend

Mr. Tylden-Pattenson will be in a position to enlighter his

Sru chief in the matter—whether there was not a definite under-

taking given to the coal industry that the railway collieries will never wark

beyond 50 per cent. of their capacity. I ask mv Honourable friend to
place that document before hiz Chief.

I am glad my Honourable friend, Mr. Clow, is here. Will he enlighten
us whether it was not a fact that Government assured us that wormen
labour will not be emploved in the collieries and mines at all? Of course,
myv Honourable friend wili take the plea that Government coliieries are
surface. collieries and quarries, and women labour can be employed in
them. Those of us who know Bengal and Bihar and who know the
-condition of Santhal labour and know how the Santhal man wants to work
with his woman can realise what has happened today. All labour is being
drifted and drafted towards the Government surface collieries. The Chief
‘Mining Engineer need not take pride in the fact that he could increase
the output of Railwav collieries at short notice. No special credit is dne
to him. He could manace to raise additional ten lakhs tons of coal be-
cause there was a surplus lahour. The men were discontent in their work
in the other collieries, because their women were not zetting anv wages.
Naturallv, thev drifted towards the Government collieries. This Honze
was eenerous enouch to ratifv that particular International Convention.
but Government must take into acecount the difficult situation that has
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sudden’y arisen in the country. My Honourable fnend Mr. Ohapman--
\Iortlmer says that the coal mdustr\ is not doing wvery well. I wds.
looking into the Indian Findnce. About 50 collieries are mentioned there.
Some 30 or 60 firms are mentioned there. They are sll big firms, run
by big capitalists, mostly Europeans. 'Very few are Indians. - Unless.
coal mines are owned by big magnutes of Calcutta, their names do not
appesr in the. Commerual Press. I find that out of this number only
eight or ten pay dividends. It is about 6} per cent. Most of them pay
nothing. Some are paying 23 per cent. A few are paying 74.and 12.

‘Mr. M. Asaf Ali: The sooner they are bought up the botter.

Mr. B. D'is'::'I'énti‘rely agree with myv friend, Mr. Asaf Ali, that Gov-
ernment should buy up all industries, all the zamindaries in India too

Mr. M, Asaf Ali: I did not say. that. .

Mr B.Das: . . . . that Government should buy up all the collie-
ries, Tata Iron and Steel Works, jute mills and the industrialists will be:
joliy glad over it. They will take the monev and start new industries and.
compete with the Government. If my friend, Mr. ‘Joshi, had his way,
labour will be paid more wages and will work shorter hours a week and
thereby Government mdus‘mes will never prosper and industrialists will
always have the upper hand.

Apart from what fell from my Honourable friend, Mr. Chapman--
Mortimer, I would suggest that the Honourable Member-in-Charge of
Communications should himself preside over a conferénee of colliery pro-
prietors, industrialists who use coal and the Chief Mining Engineer and
find out how the coal industry could be rationarised. Go'verMent as the-
proprietor of 10 collieries should not ruin the coal industry in Bihar and.
Bengal, Mr. Chapman-Mortimer spoke as the representative of various.
coal mines in Jharia and Dhanbad. I do not own any eolliery nor am I
a shareholder in collieries and I have been in this House for the last 15
vears and know the slipshod way in which Government change their
policy, suddenly under the inspiration of some of their officials. I feel
that the Government have done the greatest mistake in deciding that they
will raise additional 10 lakhs tons of coal in 1938-39 from the railway
coliieries. They did well in raising it in 1937-88. I ask the House to:
take back its mind to what happened in 1924. There was large tonnage
in arrears and Sir George Rainy or Sir Charles Innes did not feel that
they are to function only as the big boss of the railways. They felt that
the primary dutv of the Government of India is to see that there is pros-
perity in the coal industrv, and prosperitv of industries means the prospe--
rity of the nation and incidentally prosperity of the railways. Will my
Honourable friend, Sir Thomas Stewart, assure this House that the policy
of raising these 10 lakhs tons of more coal will keep down the price of coal?
(An Honourable Member: ‘It should”’.) It has not and it will not. Why
does my Honourable friend, Mr. Joshi, always shout, ‘‘Nationalise all
industries””? Why was he asking this morning that Government should
emvloy all labour in the railwavs, have four hours’ work, give ten hours'
scale of wages and more holidays; and thereby the industry will go to the
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wall?. I do want my Honourable friend, -Mr. Clow, ‘sometimes to " think
‘of the.industries of India and of industrial .eéconomies. ::1f there are no
industries, he will have soon to follow Prof. Ranga and have a Kisan
Convention introduced in the International Labour Office next time be
visits Geneva.

Sir, I have to make one suggestion: it is not too late to make amends
and [ would respectfully ask the Treasury Benches to remember that it
is not a matter which particularly interests the Member for Communi-
cations; it interests the whole of the Government of Indin and -interests
:th‘e Finance Member as well,—wiz., the present -policy of .coal-raising in
railway collieries. Let the Governor General in Council reconsider again
their present policy,—which may have been inspired from Calcutbz: or
from the Railway Board, T do not know from where it is inspired, but
if it has been inspired by the Railway Board, then 1 say the Railway
Board are running amok. How is it that the Railway Board, in a yea;.
no, in six months’ time, suddenly changes its settled policy, its reason-
ing, its considered views. and evervthing else? Sir, it appears to us, lay-
men as we are in matters of railway administration that.the Railway
Board at times tries to be rational in outlook and tries to understand the
difficulties that the public have to face, and it is no use talking to this
House that the railways are merely a commercial concérn. I must remind
the House that the Railways are a public utility concern and the tax-
payer has paid heavily in the past for it. I am not going to raise any
financial issues. The Honourable Member knows it that the general
finances have yet to receive 36. crores from the railways. Am I to re-
mind the Honourable. Member that the present method of charging more
expenditure to revenue than ought to have been charged was one adopted
simply because the Provinces will get more money if there is a larger
surplus? Sir, the Railway Board is not a private commercial ‘concern,
and Honourable Members need not go geuting chapter and verse as if
they were quoting a chapter and verse from the Companies Act or any
other Commercial Act. The railways are not worth existing if they wish
to destroy the coal industry. ‘And in that province from which you come,
Sir, coal happens to be one of the key industries and one of the national
industries in Bengal. No doubt there is the jute industry, but very few
of it is in Bengali hands, and most of it is in European and -: Marwari
hands. Of course, thereby I do not mean to discriminate, but that is the
fact as it stands. The coal industry, however, is in the hands of Bengalis
a great deal, and most of them are small proprietors; they are vot iarge
colliery owners; and if Government by a freak of genius, I won't say
by a stroke of genius, wants to destroy the capital of this poor industry,
they will repent themselves. Their railway revenues which they have
under-estimated this vear will prove to be actually going down next year
if they destroy the coal industries of Bengal. Therefore, a neighbour as
I am of Bengal, and knowing as I do the conditions of Bengal, I would
point out that the prosperity of the Bengali middle classes will be ruined,
the Bengali industrialists will be ruined, and that will not only have its
repercussions upon railway revenues but also on the genéral revenues.
Therefore, I would just like my Honourable friends. of the European
Group to excuse me if I have not o any extent supported the big issue
of the conservation of coal and I:'do hope we will have a vote on that
some other day, but I also do hope that all of us will agree in this House
that the Bengali colliery proprietors should not go to the wall,—as in
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fact was the considered view of the predecessors of the present Member
for Communications and the present Finaneial Commissioner. Govern-
ment must have one uniform consistent policy and if they make mis-
takes, they will rue the day, ‘as thev have often rued by the mistakes
of successive Members of Government and by the mistakes of ‘irrespon-
sible Government Members who have no responsibility to the people of
this - country save that of responsibility to the Governor General.  Sir,
with these few observations, I support the motion..

Mr. A. G. Olow: Sir, I find myself a little confused by this debate. Tt
began by Mr. Chapman-Mortimer pleading, if I understood him rightly,
that there was over-production of coal, or the danger of it, and the
Government was responsible. 'We went on to hear Mr. B. Das saying
that there was scarcity of labour, scarcity of coal, and that Government

was responsible through their slavish adherence to the Conventions of
Geneva. ‘

Mr. B. Das: That is in his speech.

Mr. A. G. Clow: I heard that complaint about our ratification of the
Geneva Conventions from another member of the Congress Party a few
days ago, and I put the question, ‘‘which- Convention?”’ and I got no
reply., I put the same question to Mr. B. Das this afternoon and I was
told ‘‘all of them’’, including I presume the Convention about the age
of trimmers and stokers at sea. Now I tried to east my mind back
over any Conventions that we have ratified that have a bearing on the
coal industry and I could remember only two that were ratified. One
was the hours of work Convention. But the hours of work are mo longer
regulated by'the Convention because this House in its wisdom—T am
not using that word ironically—has decided upon shorter hours of work
than that Convention proposed. I seem to remember a little more; Mr.
Das said that I was one who wanted to reduce the hours of work to such
an extent that it would have very adverse effects on industry and he
pleaded that I should remember the interests of Indian industry. . A very
short time ago we had & debate in this House on the subject of the forty
hours a week Convention at Geneva. . . .

Mr. B. Das: I was not referring to you but to the I. L. O.

Mr. A, @. Olow: . . . . over the principle of a forty-hour week and
what happened on that occasion? We pleaded from this side of the
House that it would have adverse effects upon Indian industrv. On the
other side of the House there were arguments for the forty-hour week
and there was a division in which mv Honourable friend’s Party voted for
the forty hours a week! Then he turned round and said I was one who
is trying to ruin Indian industry by introducing absurdly short hours. I
should like to look up the division. list and I should be rather interested
to find out what my friend did.

Mr. B. Das: I obey my Party mandate, as you obey yours.

Mr. A. @. Clow: There is another Convention,—that about weekly
holidays. Does my friend mean to ‘suggest that the miners in the mines
should not have a weekly holiday? I can tell him that the ordinary
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miner takes not only one weekly holiday, but two and sometimes three,
so that I do not think our provision requiring that they should have at
least ome statutory holiday has any effect upon coal production at all.

There is one further Convention which is in process of ratification
and that is the Convention relating to the exclusion of women from
mines. The actual policy of excluding women from mines was announced
by the Government of India in 1929, years before it was thought of at
Geneva, and I am quite sure that at least the bulk of my friend's Party
are in sympathy with us on this side of the House when we say that
women should not be allowed to work underground. My Honourable
friend was drawing a harrowing picture of crowds of women proceeding
from the underground mines to work in the quarries of my Honourable
friend, the Railway Member. I would just recall the fact that the rail-
ways have imposed on themselves a kind of self-denying ordinance which
is not applicable to open mines belonging to private employers by which
they have placed restrictions on the number of the women they employ.
There is no complete exclusion in the railway collieries from the labour
point of view and I am not very clear why there should be. But, there
is this big restriction and it operates still as a restriction on the inclusion
of further women in the mines.

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban):
Sir, in rising to support this Cut motion, 1 desire to make it clear that
it is not my intention to condemn the Railway Board or the Government
of India for the steps which they took in order to increase the output
of railway collieries in the special circumstances in which they were
placed. It is undeniable that the contractors.failed to supply the conm-
tracted amounts of coal in proper time and this would have led to a
dislocation of railway traffic if the Government had not. taken the neces-
sary steps at the proper time. '

But. while this -action on the part of the Government in an emer-
gency was justified. I think there is not sufficient justification for the
statement which was made by the Railway Board some time ago and
for the statement which was made by the Honourable Member for Com-
munications in the course of his Railway Budget speech. 8ir, the Gov-
ernment and the railways were placed in a difficult position, but I would
request the Government to consider the difficulties in which the coal trade
itself was placed.. It has been admitted that there was a shortage of
labour and it should also be remembered that there occurred a series of
accidents in the mines which had their repercussions on the coal trade.
Therefore, the whole situation was an abnormal one; and to say that the
experience which was gained in such abnormal circumstances should be
a guide for the future policy of the Government. is, I think, not quite
justified. I would like to point out in this connection that this state-
ment of the Honourable Member for Communications has given rise to
a feeling of consternation among the mine-owners, particularly the small
mine-owners, whose interests it is our duty to safeguard. I desire that
the Honourable Member for Communications should stick to the position
which the Government adopted in September last when they said that
there had been no reversal of the previous policy in this connection and
that the inerease in raisings from railway collieries was a temporary
measure to cope with an admittedly emergent situation.

D 2
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That was quite all right, but what about the tuture? The circumn-
stancesv' have now become practically normal, and it is not necessary in
these circunistances to alter the policy ‘'of the Government. But unfor-
tunately on October 11th, the Railway Board said that they *‘must be
guided by their experience in the present emergency 'includilfg, inter alia,
the” measures of co-operation and assistance they receive from the coal
industry in facqrg it.”  They further observed that the Railway Board
would be “‘reluctant to reduce this until they are satisfied that contrac-
tual supphes from other sources could be relied upon.”” Now, Sir, I mav
be permitted to point out that there has been no desire on the part of the
coal trade to non-co-operate with the Government, nor have they any desire
%o place any impediments in the way of the proper working of the rail-
ways. As'a matter of fact, I may point out that when during the period
1922 to 1925 the Government entered into contracts with the coal trade
and when they failed to receive deliveries of the coal contracted for, the
coal trade raised no difficulties. On the other hand, they offered their
help and their co-operation to the Governmeéent. This is the present
policy of the coal trade and T hope the Government in view of this fact,
will co-operate with the trade.

Sir, if the situation has become or is becoming normal, it is not likelv
that there will be failure on the part of the trade in future. Therefore,
there is no justification for a reversal of the whole policy. As my Hon-
ourable friend, Mr. Chapman-Mortimer, has pointed out, it is most essen-
tial to secure suitable conditions in the coal trade and for that purpose
what is needed is co-operation between the railways and the colliery-
owners. I, therefore, request the Government to stick to the policy
which was laid down in 1985 when the Honourable Member in charge of
Railways at that time observed:

“The Railway Board would consider the whole question, namely, the coal purchase
policy, from a broad point of view because the railways have no hostility towards the
coal trade, being themselves large carriers of coal.”

In view of this clear statement of policy, 1 would earnestly request
the Honourable: Member for Communications to reconsider their latest
decision; and I hope he will bear in mind the importance of this coal
industry not only from the standpoint of the railways but also from the
standpoirt of the general public. :

Mr. Sami Vencatachelam Chetty (Madras: Indian Commerce): Sir, if
I am not much of an industrialist, T have been sufficiently long in the
Congress Party to familiarise myself with its proper attitude towards
industry and labour. If my Honourable friend, Mr. B. Dis, who has been
in this Assembly for the last 15 years, has stressed one aspect of the
Congress Party more than the other, I think he merely wanted the Gov-
ernment to take it from us that we are no mere blind-fold followers of
the Conventions -that might be promulgated by the International Labour
Office, but that we can decide for ourselves what particular facilities and
what beneficent measures and ameliorative attempts must -be made in
regard to the protection and the improvement of labour in this country.
Sir, I see no inconsistency in the Congress Party being able to look after
the differences between the labour and the industries in this country in a
just and an equitable measure. We do not want that any particular
section of our country’s population should be sacrificed for the other.
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We are quite competent to hold the seales even between the varying
sections of the population much perhaps to the amazement of those who
are on the Treasury Benches to-day. If to-day we are supporting this
motion, namely, to disapprove of the change of the Government’s poliey
in respect of increasing. exploitation of railway collieries, it is because we
are to-day more mindful of the development of Indian indusfries than te.
allow any encouragement for State capitalism. Sir, in our yiew, State
capitalism under the bureaucratic control is as unpalatable as Provincial
Autonomy at the discretion of the Governor General. 8o, it is, that while
we are for nationalisation of industries, we are certainly for earlier
nationalisation of the Government before we can think of nationalisation
of industries, Certainly when we nationalise Government, our first and
foremost duty would be to nationalise key industries such as coal mining
and concerns like insurance. Therefore, if we to-day insist that the Gov-
ernment should not undertake this State capitalistic concern and thereby
affect the chances of improvement to Indian industry, we are doing it
mindful entirely of the interests of Indian industry. We are too well
aware of the manner in which State concerns are worked. Apart fromw
our dis-satisfaction against the manner in which this irresponsible Gov-
ernment is carried on, take, for instance, the railway administration itself
which is practically a State concern. Now, have we not been complain-
ing against the manner in which railway administration is being carried?.
Are we satisfied with this railway administration in order that we might
encourage this railway administration to undertake concerns of this sort?

Sir, what has been our experience with regard to the very ecollieries
exploitation by the railway collieries department. My Honourable friend,-
Mr. B. Das, has mentioned to us instances where the Chief Commissioners
of Railways, one after another, deposed to the fact that they have not
been working profitably. Apart from that, the excuse for this extra-
ordinary change of front of the Government is that there has been last
year a panic, as it were, in the coal market and the contractors failed to
discharge their obligations to the railway administration. I am not quite
sure that the Government have really meant this to be a serious change
of policy on their part. It is perhaps a threat to trade that they might
not quote rates higher than the demand would warrant. I believe the
latter is the case, because last year they were quite aware not only for the
reasons that this coal trade in this country had to meet certain extra-
ordinary difficulties and situations but also on account of world demand
for coal, that there had been quite s panic in the demand of coal. 1%
was not only India that wanted to stock coal but also, I believe, many
countries on the West also wanted to reserve stocks of coal for the next
year. - I do not know how that panic has arisen. It might be on account
of the international situation or on account of various other reasons of
which I am not quite familiar. But nobody can deny that the demand
for coal was not only in India, but also in other countries. Neither the
Honourable Member for Government nor Mr. Chapman-Mortimer told.
this House what was actually the stock at the end of the year in order
to think that the railways would have been dislocated but for their opening
of the railway collieries. I am not quite sure if they have not over-
bought last year, and if there is a large stock still remaining at the end
of the year in order to meet for any émergencies that might arise, As
has been pointed out it is not a proper policy for the Government to
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throw cold water upon this industry. When I am speaking of this
industry, I am speaking for the small and the big alike, because in the
matter of trading and commercial concerns I do not think that we.need
draw any difference on racial considerations. So far as these concerns are
in India, so far as these industries are worked in India my sympathies
and my Party’s sympathies will go towards them to the extgnt'th.stt they
might not injure the general prosperity of the country. Sir, it is. from
that point of view that I strongly approve of the appeals made to this
Government not to injure this trade.

- Now, there are other reasons why the Government ought not to change
their policy with regard to railway collieries. After all, the one guarantee
for getting the most reasonable prices for any commodity is the fear of
competition. If the railway collieries begin to work, there is absolutely
no check over their expenditure and with the constitution cf the Federal
Railway Authority the little criticism that we might pass will disappear.
That will be an irresponsible body and nobody can say what has been
actual and proper expenditure that was necessary for turning out so much
of coal. Then, of course, it can be said that accounts ean be managed
to.show that ‘a -ton of coal turned out from the railway colliery is much
cheaper than ‘the price that would be charged by the contractors for their
supplies. But it cannot be easily believed because, in a Government
department, statistics have got a funny way of escaping proper scrutiny.
Apart from that, granting that you begin to work these railway collieries
and thereby close some of the c€oal concerns, what will happen later on?
Easily, there being no competition even from private concerns, yvour prices
will easily go up, you will be employing a lot of officers who will be paid
very high salaries and the ratio of expenses will certainly go up. I am
never a thorough going supporter of these State capitalist concerns. T
quite see the reasonableness of having alwayvs on one’s side the threat of
running your concerns in order that private people may not increase their
prices, and to that extent railway collieries must be retained. But apart
from that, it does not seem to me to be either reasonable or vrofitable
business for the Railway Department to undertake these collieries busi-
ness. I would, therefore, expeect the Government to adhere to their old
policy of working the collieries to the extent of 10 lakhs of tons each
year in order to keep the prices even. As has been stated bv my Honour-
able friends, Mr. Das and Mr. Chapman-Mortimer, after all the dividends
on these coal concerns do not seem to he attractive enough to them.
After all the industry can thrive upon an assured market. In regard to
this industry also, we expect the Government department which is also
the ablest department to assure us of a certain amount of market in
order that that industry might be useful for other purposes also. If at
this time, you discourage 'these industries and if these industries are
allowed to fall into disuse, the railway collieries might supply the railway
requirements; but what about private concerns who depend on eoal for
the fuel. Will it not result in verv high rate for privata consumption
thereby affecting the economy of everv industry as well? Nobody has
thrown any light upon what will happen with regard to the slack that
will be left out of the raised coal in the railway collieries. I
can say that so far as the private concerns are concerned, they can dis-
pose of this slack. With regard to railwayvs, theyv do not themselves use
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this slack for their purposes and, therefore, they have necessarily to dump
it on the private markets. That will again be competition with private
concerns instead of the Government lelping the indigenous industry.
Sir, it seems to me very unjust on the part of Government to try to kill
this industry which is perhaps considered to be ome of the most important
industries in this country and particularly to Bengal. I, therefore,
support this motion.

Mr. F. E. James (Madras: European): Sir, I only wish to intervene
for a few minutes in order to bring back the discussion to the original
argument with which it began. We are of course exceedingly grateful
for the valuable support given to this motion by my Honourable friends,
Mr. Das and Mr. Chetty. Their reasons for supporting this motion were
in some respects very different from ours and in other respects contradic-
tory to one another. As far as Mr. Das is concerned, he has in this
House represented a number of causes from time to time and he has a
habit, a very engaging habit, of changing his colour with the seasons. We
are reminded today that winter is over and spring is not far behind, and
apparently with the coming of the hot weather he is already beginning to
change his particular colour. It has always been a matter of surprise to
me that he is allowed to remain in the Congress Party at all! I suppose
the real reason is that he is a very engaging member of that Party, and
like a poet they give him a certain amount of license, and that is all to
the advantage of the House. We should not otherwise get those speeches
which not only contradict one another from time to time but seem ta
repudiate previous votes given in division lobbies. '

An Honourable Member: He is open to conviction.

Mr. F. E. James: Yes; and that again is an engaging quality of his
on which I congratulate him.

Now, Sir, the point of my remarks is to endeavour to bring back this
discussion to the two points which were made by my Honourable friend,
Mr. Chapman-Mortimer, because I am very anxious that on this occasion
Government should not be able to hide behind the rather picturesque
reasons that have been advanced by other speakers. The two main
points that have been. urged are these; first of all, that Government, in
their exceedingly onerous responsibility as the owner of the railways and
also as the owner of certain collieries, should do everything possible in
their power to foster the stability of this great industry. Various de-
tailed suggestions were made by my Honourable friend, Mr. Chapman-
Mortimer, and I trust Government will deal with them very sympatheti-
cally. The main purpose of that general principle is to prevent those
tremendous rises and falls in the price of coal which lead to so much
uncertainty and incidentally to so much misery to the community. I
have had opportunity on more than one occasion in the past to urge
upon the railway authorities, in regard to their public works programme,
the same principle of so developing their policy as to spread over their
programme in order to maintain greater stabilitv in the industries that
are affected; and that is the first purpose that Mr. Chapman-Mortimer
had in mind during his speech.
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The second purpose is, that in pursuit of the first purpose,—that
Government should do everything in their power to foster stability in the
industry,—there should be a little closer co-operation between the railway
authorities and the representatives of the industry in the future than
has been possible perhaps in the past. I should like to make it quite
clear, to emphasise what Mr. Chapman-Mortimer said previously, that
we are not using this discussion to criticise the Railway Board for what
we may think they might not have done or have done and-should-nof
have done. We are not using this discussion in order to rake up any-
thing from the past. Various points were made by Mr. B. Das upon
which we have no desire on this occasion to enter into a discussion. We
merely want to urge that in order to create conditions which will give:
that stability which I think is necessary in an industry of such nation-
wide importance, there should be a closer coming together of the leaders
of the industry and of the Railway Board in regard to the important
question of tenders for coal contracts. After all, if something can be
done by way of the improvement of the co-operative machinery between
Government and the industry which will give greater stability to the
industry, it is going to be better for employment, better for the price
of coal, better for the consumer, certainly better for the shareholder
who at present gets no return on his money for a greater part of the
time, and what is important over everything else, it is going to be better
for the community. I hope, therefore, that when the Honourable the
Communications Member replies, he will be able to direct himself to
these points.

Mr, M. Asaf Ali: Sir, I had not the slightest desire to intervene in
this debate for the simple reason that this is not my subject, and I have
considerable hesitation in intervening at this stage. But unfortunately
conflicting opinions have been expressed on the floor of the House and it
is my duty to express the authoritative opinion of the Congress Party as
far as this particular motion is concerned. In the first place, I want to
make it perfectly clear that we are all for nationalisation of key indus-
tries. We place that in the forefront of our programme anywhere. Whe-
ther the nationalisatiom of the coal industry is possible in the circum-
stances is another question. And if the Railway Board or Government
do not find it possible to take over all the collieries we do not blame
them. We certainly would no like to place any restrictions upon their
discretion in so far as the question of keeping down the prices or getting
sufficient quantities of coal is concerned. If they find that the market
is not easy for them at a particular time or that deliveries are not suffi-
cient, I think they are perfectly justified in working their own collieries
in such a manner as may be beneficial to the State, to the railways and
to the public generally. That is one thing.

In so far as the point of International Labour Office and its Conven-
tions are concerned, I am afraid I have absolutely no authority whatso-
ever to endorse any of the opinions expressed by my Honourable friend,.
Mr. B. Das. We have always stood for the ratification of most of these
Conventions for the simple reason that we know it perfectly well that if
these Conventions are ratified, instead of the Indian industries being hit
it will mean perhaps greater employment of Indian labour. If the hours:



THE RAILWAY BUDGET—LIST OF DEMANDS, 925

of work are curtailed. it will certainly mean more room for labour. There
is not the slightest doubt about it; and we do not see why labour should
not be well paid and well looked after. So, generally speaking, we 8re
for ‘the ratification of these conventions. Of course, we would not be
indiseriminate. Once again, in so far as the present policy of Govern-
ment is concerned, I see no reason why we should blame Government
for having adopted the attitude which they have done under the eircum-
stances, although'l must say one thing. I do not want under the present
circumstances the poorer men to be hit unnecessarily. There are certain
collieries in Bengal which are managed mostly by Indians and which are
poor collieries; they should not be hit by any unfair competition being
introduced in the market. . . . .

‘Mr. Sami Vencatachelam Chetty: By the State.

Mr. M. Asat Ali: By the State if vou like. I do not mind mention-
g the word. I have also to recognise the fact that the present State
i8 not a national State, and, therefore, my friend’s point will eertainly
claim consideration. We are not for State capitalism, but we are cer-
tainly for nationalisation of key industries as far as possible. I have not
the slightest doubt that if the quantity of coal required by the railways or
a considerable portion of the quantity required by railways is raised by
the railways, generally the prices in the market are bound to be-kept on
an even level. 8o far as I can judge, it will help industries in the coun-
try, because more coal will be available at easier prices, and that being
s0, I certainly do not find it possible to support the motion made by my
friend, Mr. Chapman-Mortimer. I know full well he simply wanted that
a gesture should be forthcoming from Government, and probably it was
never intended as a censure of Government, and if it is not a censure of
Government, he is perfectly free to withdraw it if he so wishes.

An Honourable Member: It is the Deputy President's motion.

The Honourable Sir Thomas Stewart: Sir, I greatly appreciate the
spirit in which Mr. Chapman-Mortimer supported the Honourable the
Deputy President’s motion. He appealed to me and to the House, “‘Let
bygones be bygones, let us not rake up the murky history of this coal ques-
tion, let us rather start with as clean a sheet as we can, and ses whether
something constructive can emerge from our discussions.”” I am perfect-
Iy prepared to go so far with him and let bygones be bygones so long as
it is quite well recognised that it is ‘‘bygones’” on both sides. But
though T say that I am prepared to let bygones be bygones and not to
delve into murky history, certain speeches which were made this after-
noon impel me to go back not into the very distant past, but to go back
in one case at least a year or two. I wish to do so in order to absolve
myself of the accusation made by Mr. B. Das that I was breaking the
solemn promises made by my predecessors, when he indicated that the
Government of India were bound by solemn promises not to increase their
raisings of coal. Now, I am not going back very far, 7 only go to the
Budget Debate Proceedings of 1935.

[At this stage, Mr, President (The Honourable Sir Abdur Rahim).
resumed the Chair.]
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. If I may quote an extract from the speech made by Honourable Sir
Joseph Bhore, he said:

“We could, did we so wish at the present moment, raise all our own regairements
from our own collieries at prices advantageous to ourselves. Our collieries have been
in process of being developed. In 1927-28. we raised something like 54 per cent. of
our requirements from our own collieries. Then, later, came the great slump, and in
order to assist the coal industry as a whole. we dccided to take a self-denying course
of action, to limit our own raisinga and 1o buy the bulk of our requirements in the
open market. In the last threc years. we Lave heen raising only one-third of our
requirements and we have been buying two-thirds in the open market with the idea of
assisting the industry as a whole during a period of unparalleled depression.’”

He then goes on to repeat what was said by Sir George Rainy on a
previous occasion. Now, Sir, I defy my friend, the Honourable Mr. B.
Das, to deduce from these words of Sir Joseph Bhore that there was any
absolute commitment on behalf of the Railway Department not to resume
in other times the raising of coal to any extent whatever. That enunci-
ation of the position by Sir Joseph Bhore was challenged by no Member
and has not been challenged until this day when Mr. B: Das has thought
fit to accuse me of breach of faith, and that I deny.

Mr. B. Das: That statement was made before the Public Accounts
Committee.

_ The Honourable Sir Thomas Stewart: You have just anticipated me by
about three seconds. I was coming to the Public Accounts Committee.
It is perfectly true that in the Public Accounts Committee the Chief Com-
missioner of Railways admitted that coal at that particular time could not
be raised profitably, but in the interval something rather significant
happened, perhaps Mr. Das is not aware of it. The price of coal doubled
within this year, and is it not possible that, with that circumstance
intervening, it may be & profitable thing to raise coal from our own
collieries without being accused of uncommercial methods by Mr. Das?
But, mind you, there were others who supported our view that more
coal should be raised. In the proceedings of the Public Accounts Com-
mittee to which my Honourable friend referred, in regard to railway
collieries, the Chief Commissioner said thev were then working at full
capacity. Another member said, ‘T hope that is a permanent policy’'—
and who was the other member? The Hounourable the Deputy Leader
of the Congress Party—I regret he is not here today to confirm my state-
ment. Mr. B. Das endeavoured to make my blood creep when he talked
of unemployment in the mines. 1 wonder if he read any of the public
representations which were made some six or seven months ago regarding
the scarcity of labour in the mines: he asks me to believe that unemploy-
ment is rife in the mines today. He also enlists my Honourable friend,

the Finance Member, against me and asks me to think of the loss of
income-tax to him.

Dr. P. N. Banerjea: He speaks of the future, not of the present. There
will be unemployment.

The Honourable Sir Thomas Stewart: That is not quite what he said.
It was very difficult to follow any sort of continuous argument throughout
his speech. He made many disconnected remarks, and amongst other
things he said railways’ raisings keep down the price of coal. Well, I do
not want it to be thought that the object of railway raisings is to depress
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the coal prices at all. But as a purely academic economic proposition

1 cite the old theory of supply and demand. Extra production of cosl

not only in the railway collieries, but in all collieries will tend to depress

the price of coal. But that is by the way: I do not think that it has
4pr.M. really any effect on the present argument.

Dr. Banerjea said that my statement in the Budget speech had
created great consternation amongst coal interests. If that is so,
I am somewhat surprised. Dr. Banerjea's statement suggests that: my
Budget speech was the first indication that the trade had that the lewa_y
Board had under contemplation measures which would meke secure their
position as regards supplies and which would prevent a recurrence of what
was undoubtedly a serious and critical situation in the present year. 1
do not propose to repeat the narrative that I gave in the course of the
general discussion of the Budget. But Dr. Banerjea did refer to the
fact that sometime in September (or it may have been August) when the
«Chief Commissioner .and -the Financial Commissioner went to Calcutta
they met coal interests and explained to them that under the force of
circumstances they had been obliged to increase their raisings from railway
collieries; and at that time they said ‘“We do not regard this as a reversal
of our previous policy’’. But about a month after that the situation had
not improved in any way and the Railway Board followed up that inter-
view with a letter to the various ¢oal interests, and if the House will bear
with me I will read a paragraph from that letter because I think it has
a good deal of bearing on the consternation issue. This letter went to
the three main coal bodies—the Indian Mining Association, the Indian
Mining Federation and the Indian Coal-owners’ Association. The para-
graph run as follows: :

“I am now, however, to place clearly before your Association (or Federation as
the case may be) the Foaitiun of railways in this regard (i.e., in regard to shortages).
They are an essentially public utility service and are under a statutory obligation
to carry all traffic offering. They will he failing in their responsibilities to them-
selves and to the “rublic if they omitted to take every possible step to safeguard their
position in regard to coal supplies. The importance of this gquestion has been
accentuated by the very considerable increase over the Jast nine months in the
traffic to be handled, which increase there is reason to hope will continue. 1If is
further a matter of railway policy to build up coal stecks prior to the busy season
{which last year somewhat abnormally commenced as early as the end of November).
This policy facilitates the liberation of wagons for other traffic in that season and is
equally in the interests of commerce and industry in general (including the coal trade)
as of railways. It is, therefore. essential that all arrears of deliveries against this
Year’s coal contracta should be made good before the end of November. if the risk of
grave restrictions in public traffic is to he obviated . . . . .

~ Dr. P. N. Banerjea: I admitted all that. I admitted the necessity on
the part of the Government to take these steps.

The Honourable Sir Thomas Stewart: After explaining further the diffi-
culties the letter goes on to say: '

“If a sqbstanfjal improvement is not secured in the near future, your Association
(or Federation) will fully appreciate that no other course will be open to the Railway
Board in the protection of its own and the public interests than to resort to such
measures as will provide a more or less permanent remedy against the recurrence of
this grave and embarrassing situation.”

That was the statement of the possibilities of the future which was
made so long ago as last October. 8o I think I may with confidence claim
that the announcement in the course of my Budget speech camn hardly
be regarded as a bombshell. T look at Mr. James and remind myself that
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he had at a previous stage recalled the discussion to where it had orice been
leading. I may claim that I have no need to be reminded. As I ssid, I
appreciated the way in which Mr. Chapman-Mortimer had put forward
his case, and had that been the only speech of the afternoon our business
would probably have been settled in a very few minutes. But though
[ say that, T am not quite certain that I can without somewhat more
mature consuderatlon accept ‘the statement of the responsibilities of Gov-
ernment in regard to the prosperity of the coal trade. It may only be 8
question of a verbal difference, but I am mnot at this minute prepared
to accept the phraseology or formula that has been put forward by Mr.
Chapman-Mortimer; nor do T think it is beyond argument ‘that it is essen-
tial for the railways to contribute their demand in order to stabilise coal
prices. Tt is an arguable proposition that if railways went entirely out
of the market a very much more stable position wou]d be created, perhaps
not immediately but certainly ultimately. These are argusble proposi-
tions, but one point I am not going to argue. I realise, and quite fully,
that our present tender system with its cumbrousness is undoubtedly a
drawback to the coal industry as a whole. T do not know whether it can
be improved, but I am prepared to take the Honourable Member at his
word and to meet representatives of the coal industry with a view to
seeing whether we can devise any possible method of issuing our tenders,
which will ease the situation and make things easier for the coal industry
as a whole.

Mr. Akhil Chandra Datta: In view of the assurance given by the Hon-
ourable Sir Thomas Stewart and in view of the attitude of the Govern-
ment towards the coal trade, and in view of the suggestion made that the
two parties might meet and come to a satisfactory arrangement—because
after all thev are mutual customers—I should not like to press my motion
and T beg the leave of the House to withdraw it.

The motion was, by leave of the Assembly, withdrawn.

Maulana Shankat Ali (Cities of the United Provinces: Muhammadan
Urban): 8ir, T do not move my motion*. T will bring it up at the time
allotted to my Party.

Mr. President (The Honourable Sir Abdur Rahim): There is no arrange-
ment like that.

Maulana Shaukat Ali: All right, Sir. I do not move it.

Advertwmg for Drivers and Quards on the G.I. P. and E. I Railways on
Terms in violation of the Railway Board Notification.

Lieut.-Colonel Sir Henry Gidney: Sir, there are many motions stand-
ing in my name, and T should like, with your permission, to move them all
together. There are only 22. My desire is to facilitate the task of the
Government and ‘in the interests of the economy of time, I ask you, Sir,
to permit me to talk on these amendments as a whole and not separately .. .

Mr. President (The Honourable Sir Abdur Rahim): No, no, you cannot
do that.

* ““That the den:and under the head ‘Ra.llway Board’ be reduced by Rs. 100
(Ina-dequate \dpshm repxesen!atlon in ra.llway services).”
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Lieut.-Oolodel Sir Henry Gidney: Then I will move No. 77; Bir, I move:
“That the demand under the head ‘Railway Board' be reduced by Rs.. 100.”

ir, I would like to draw the Honourable Member's attention to the
fact that of late years since the new scales of pay have become operative,
it has increasingly become the practice on the part of State Railways to
take, what I might call for want of a milder term, mcons.iderate action
in advertising for appointments which are vacant and which should be
filled by qualified subordinates from every cadre. waiting for promotion.
And when I make that statement, I support it by quoting what has
happened on three important State Railways, the E. I, E. B. and G. I
P. Railways. The G. 1. P. Railway lately advertised for guards on the
A grade on Rs. 120 a month, fully conscious of the fact that there are
reany guards on the B, C and D grades waiting for and entitled to this
promotion to A grade, but which they are not given because their salary is
on the old higher scale and such promotion would cost more. Now, Sir,
it is idle to say that there are not g number of sufficiently qualified guards
on the G. I. P. Railway capable of being promoted from grade B to grade
A, because if any administration made this excuse, it accuses itself and
stands guilty of inefficiency for it stands guilty of not having provided
an adequate number of trained and qualified subordinates in the different
cadres who should be promoted to the higher grades when vacancies occur.
Now, Sir, what is the real purport behind this subtlety? I shall tell the
House presently. Let me take another railway, the E. I. Railway. The
E. I. Railway recently advertised for drivers, knowing full well that there
are a number of well trained and qualified shunters and firemen who are
capable of taking and should, by all the canons of justice, be promoted to
the posts of drivers. They advertised for these drivers because no doubt
there are a certain number of vacancies in that grade. The administration
has replied, they have not sufficient qualified firemen and shunters. If
that is 'so, God help thiz Railway in a crisis! I refuse to accept this.
Similarly, the Eastern Bengal Railwav also recently advertised for two
fitter chargemen. Now, taking these three points together, I can sav that
the purpose of advertising for such men is nothing else but a trickery in
economy. It is to save railway expenses. They desire to economise but
at the expense of their employees and by depriving them of their just
dues and rights. For instance, take the E. 1. Railway. They advertised
for drivers. Where do they expect to find skilled and experienced drivers?
There is no institution in India that qualifies a man to become a driver
in one month or six months or even in two years. It is by promotion,
step by step, from the lower grade that makes an efficient driver, but in-
stead of promoting these firemen and shunters the railway advertises for
these men. And whom do they get to fill these vacancies? Derelicts from
all other railways, the HAS-BEENS—men who have been discharged or
who have resigned or men who have been turned out for inefficiency or
for some other cause, men who are roaming about the streets in quest of
work and who gladly accept these low rates of pay rather than starve.
T think it is very unfair to a lower class of subordinates that such rank
outsiders and undesirables should be recruited when they have been waiting
years for promotion—their dues—I can only characterise this action as
‘‘dishonest economy’’. 8ir. it is not playing the game with the staff,
and it should be stopped. I know that two Railway Agents have replied
to representations made by the N. U. R. One Railway Agent in his reply
says that they have to resort to this form of advertisement so as to adjust
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communal inequalities, and to give effect to the recent order of the Rail-
way Board, i.e., to get a younger class of educated men and put them
into a grade which will in time qualify them for promotion to higher grades
as vacancies occur. In other words to recruit men at a younger age so
‘as to fit them for higher appointments in the railways later on—rather a
lame and certainly a very tame excuse. Sir, this is not fair. The Railway
Board have ordered this method of recruitment—I have their letter,—I
say it is not fair. While I admit that there has been a disproportion in
the appointments of Muslims on the Railways and that they should get
their fair share, surely the Railway Board cannot deny when I say that
‘“efficiency’’ should not be sacrified at the expense of public safety. How
can you take young men fresh from school and put them into a grade and
start them off and expect them to make good employees in comparison
with the trained men? The Agent of the E. I. R. in his reply to the
National “Union of Railwaymen says he has not got a sufficient number
of trained firemen and shunters to promote to drivers. Sir, all I can
say, if this is true, is that the mechanical side of the railway administration
has failed in its most important duty, i.e., in providing an adequate number
of fully trained men. Sir, I charge the Railway Administration with
practising dishonest economy on men who deserve better from them.
Would it dare treat these officials in this ruthless and unfair manner and
when a vacancy arises would they dare advertise for candidates? They
would not dare do this, so, why do it with subordinates? '

Mr, President (The Honourable Sir Abdur Rahim): Cut motion moved:
“That the demand under the head ‘Railway Board’ be reduced by Rs. 100.”

The Honourable Sir Thomas Stewart: Sir, the Honourable Member
who has moved this cut motion has very much the advantage of 1ne,
because he seems to be-in possession of all the facts, und T am in possession
of none; but even so, on the information he has given me, I am prepared
to carry the argument a little further. Sir Henry’s condemnation of the
railway administration is based on two points,—one is that the railway ad-
ministrations, in order—to use a colloquial phrase,—in order to ‘‘do down’”
the existing incumbents of posts in a lower grade, have decided to resort
to advertisements for outsiders.. Now, I submit to this Honourable House
that it is at best a deduction. We might be prepared to accept Sir Henry’s
deduction as right were there lack of evidence to the contrary, but Sir
Henry assures us that there is evidence. He has written to the adminis-
trations and has received a letter the purport of which suggests to me
that the Agent of the Railway is endeavouring to carry out a process which
was, I think, recommended in this very House, namely, that in order to
adjust the communal proportions more rapidly in the higher grades of the
service it was decided to recruit, in communal proportions, at intermediate
grades on the way up, and that I take it is what really has been happen-
ing on these railways. If so, the railway administrations have beern
following a mandate of this House and I hardly think that it would be
proper of the House to censure them for that reason.

Mr. President .(The Honourable Sir Abdur Rahim): The question is:
“That the demand under the head ‘Railway Board’ be reduced by Rs. 100.”

The motion was negatived.
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Violation of Rules governing the Payment of Wages Act.

Lieut.-Colonel Sir Henry Gidney: Sir, I beg to move:
“That the demand under the head ‘Railway Board’ be reduced by Rs. 100.”

This House must remember the time when this: Aet " ‘was passed. I
shall not traverse the entire Act because that is quite unnecessary. I
will confine myself to section 8 (4) and 8 (6). In quite recent times, when
a railway servant committed an error or a crime or a loss, he was either
-tined, reduced or censured or he was sent for, sworn at in Billingsgate
language and asked to go away. He stood that. But, fines became so
heavy that it became a subject of serious report to the Railway Board and
the Railway Board in response moved in the matter and finally the Pay-
ment of Wages Act was passed. JIts chief purport was to abolish fines
except to a very limited extent. Let me quote the relevant sections of this
Act: : ;

Section 8 (4) says:

“The total amount of fine which may be imposed in any one wage period on any
employed persén shall not exceed an amount equal to half zn anna in the rupee of the
wages payable to him in respect of that wage period.”

Section 8 (6) says:

“No fine imposed on any employed person shall; be recovered from him by instal-
ments or after the expiry of sixty days from the day on which it was imposed.”

Now, Sir, these are very necessary and salutary sections. They limit
the action of railway authorities in this direction and the men have been
saved from the imposition of very heavy fines such as have been their
unhappy lot in the past. But what has been done to replace this? Evi-
dence there is in abundance to prove that the railway administration
having their hands tied and being unable to impose a fine of more than six
pies in the rupee are now resorting to the practice of reduction in grades.
For example, a subordinate of the crews department misses his train at
night though he has no call boy to wake him up. He is reduced for &
period of six months. That is a reduction of about Rs. 5 per month.
Again, a driver breaks a coupling. This is not an unusual occurrence ¢
railways. At one time he was for this minor offence fined a rupee or two.
He is now reduced by one grade. That is a loss of about 18 rupees per
month. This may be a justifiable -deterrent to the habitual offender.
It may be a means of showing to the administration who are bad and who
are good workmen, but be that as it may, I ask: what is a reduction if
it is. not a fine and what is a fine if it is not a reduction? They appear to
me to be synonvmous terms as each entails a loss of money. If you take
the definition of the word ‘'fine’” in the Oxford Dictionary, you will, find
““A fine is a certain sum of money imposed as a penalty for an offence’’.
Tf the Act does not give you the power to impose a fine of more than half
an anna in the rupee, is it right or just that you should be allowed fto
substitute that form of punishment by a reduction which amounts to
several rupees per month and is certainly more than two pice in the rupee?
T consider it is not a right interpretation. I know the Act is at some pains
to define what a reduction is. but it is remarkably silent as to the definition
of the word ‘‘fine”’. Sir, it is to obtain a ruling from the Government and
a clarification of the point that I have brought this motion to the serious
notice of the Honourable the Communications Member, because it is today
one of the chief causes of great discontent among railway servants of all
classes.
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Mr, President (The "Honourable Sir At‘:_d_ur Rﬁhim\.: Cut motim_l moved:
“That the dema.f_ld-u'ndur the head ‘Railwéy Board® be reduced Bi.r Rs. 100.”"

Mr. Lalchand Navalrai: Sir, I wish to add a few words in support of
this eut. 1t has also been brought to my notice that these tactics of redue-
tion instead of fine are being employed by the North Western Railway
too. Bome of the subordinates came to me to relate their grievances.
When they are not able to fine the employees beyond the limit that has
been fixed by the Wages Act, they resort to reduction. This is not fair.
I hope that this practice which has been going on will now cease. There
should be fair play. They should not in a crooked way punish these men.
With these words, I support the cut motion..

Mr. A. @G. Clow: Sir, I am not a spokesman of the Railway
Board and employers must be left to work the Act as seems best
to them; but I would contest the view expressed by Sir Henry Gidney
that it is necessarily illegal to impose by way of reduction a severer form
of puniehment than the Act provides. When the Payment of Wages Act
was under discussion in this House, the warning was given that if you
restrict the power to impose fines, you might be encouraging a more severe
form of penalty by way of dismissal, against which the Act provides no
remedy. The point, as I see it, is this. You can restrict your fines as
much as you like but all the Act really is designed to secure is that the
wage that the workman starts on his work in the expectation of receiving
will be paid to him and it will not be subject to illicit deductions. As I
understand, it, the Act does not prevent the employer from saying, ‘I
had you in my employment on such and such a grade, but I am no longer
willing to retain you on that grade and 1 will employ you on a lower
grade’’. The Act does not prevent that . . . .

Mr. Lalchand Navalrai: The point is if it is fairly done.
An Honourable Member: That is the point.

Mr. A. G. Clow: I agree: the point is if it has been fairly done. I
understood that the gravamen of Sir Henry Gidney’s charge was that the
employees of railways are a good deal worse off now than they were before
the passing of this Act in this respect; and I have the authority of the
Honourable Member for Railways to say that that is a matter which will
engage the attention of the Chief Commissioner and the Railway Board.

Lieut.-Colonel Sir Herny Gidney: Sir. in view of the reply of my
Honourable friend I would ask the leave of the House to withdraw my
motion. ' '

The motion was, by leave of the Assembly, withdrawn.
Deprivation of Passes to Railway Employees.

Lieut.-Colonel Sir Henry @idney: Sir, I beg to move:

“That the demand under the head ‘Railway Board’ be reduced by Rs. 100.”

8ir, I hope the Honourable Member when he considers the replies he
will receive from Agents of Railways he will also consider two minor as-
pects of the picture I should like now to draw before him in connection
with house rents. There is a parent who has a child, that child has got
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s pass from a railway to go to a school. That school closes for its holi-
days, the child is to be brought back, but he is now refused a pass. An-
.other aspect: the case of the young bachelor with an aged and widowed
mother dependent on him for her livelihood and she gets a pass. He
takes it into his head to get married, promptly his mother is taken out
-of the ‘‘dependants’ list”’. These ‘are not what you call just or kind acts.

The Honourable Sir Nripendra Sircar (Law Member): Thosée are acci-
«dents. .

Lieut.-Colonel Sir Henry Gidney: Yes, Sir, but on railways many acei-
-dents are done on purpose and with intént. These actions are not kind.
They really carry the pass rules to an absurd extent, to @n unkind extent
and it is not only provocative and irritating to the staff but creates a
great wave of discontent which is surging amidst the staff today. Sir,
take this warning from me in all earnestness and sincerity. I, therefore,
ask the Honourable Member, when he considers this matter aiso to con-
sider if it is possible to give these men happiness and contentment by
giving them the 1933 pass rules, which were accepted with much happ:-
ness and joy by every member of every community. Also give them
passes for their dependants. ’

Mr. President (The Honourable Sir Abdur Rahim): Cut motion moved:
“That the demand under the head ‘Railway Board’ be reduced by Rs. 100.”

Mr, Muhammad Azhar Ali (Lucknow and F¥yzabad Divisions:
Muhammadan Rural): Sir, I rise to oppose the motion of my friend, Sir
Henry Gidney. I do not want passes. I would go so far as to say that
no railway servant from the Agent downwards should get any passes on
any railways (Interruption) or any free accommodation. Sir, it is a fact
that we Members of the Assembly have to pay our fares and we dc not
-get any passes, and I see no reason, therefore, why railway employees and
cthers of the Railway Department should get passes. Sir, it is my own
-experience that when I travel from Lucknow to.Delhi very often I find
railway servants travelling in the same compartment with me and the
result is that generally seats are reserved, and it is all bogus reservation.
Under these conditions and for the reasons which we have discussed in
this House, I say that passes should not be indiscriminately given to the
servants of the railways. (An 'Honourable Member: ‘‘That  passes should
be cancelled.”’)—yes, that the system of passes shou'd be cancelled.

Mr. Lalchand Navalrai: Sir, this decision about passes h=s been hang-
ing fire since a very long time and we want that this dacision should
come out very soon. I hope that the Honourable Member for Railways
would now see that this decision is arrived at a' very early date. That
will at any rate remove the suspense under which the railway people are
labouring. They do  want that the rules of 1933 should be reverted to.
But, whatever is to be their fate, they are waiting for thai fate and that
fute is in thé balance. It is, therefore, very necessary that an early
decision should be arrived at." So far as my Honourable friend on th»
night ' is boncerned, 'it is true that railway servants who gey passes do
occupy the compartments which are intended for passengers, - but there
is one rule that they can get their reservation from the station from

‘ E
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hi tart—not on the other stations on the way. Therefore, what.
:ilx:c};et];zs:ribed is that when railway employees get passes th};ey 5}15)11111%
be made to travel in certain trains and not 1'n'all' trains, .andA t atI v;"llm‘
think remove the inconvenience which my friend is refen'mg; to.. ld: ]
ny Honourable friend should not. lt);ﬁ selfllsh bg :aly;g;g t%l:):;te les'xsl?c:i}cllina%:s
assage from his place to this place but not those = IDEH" .
:vhf;e(lemge begen after all I;he backbone of the Department. litln.'mg att;l::
period that the Railway Department takes in order to go into xtl.B mt et
wholly and fully, and until that time, we cannot but help requesting t

to make certain suitable arrangements 80 a8 to keep the stafl contented..
With these words, I support the motion.

My, N. M, Joshi: Sir, I should also like to support the motion of my
Honourable friend, Sir Henry Gidney. Sir, the Railway Board is aware
that since the passing of the new pass rules there has been a great Qeal of
Miscontent amongst the railway employees. Their complaints sre, in the
first place, that persons who used to be considered dependants are nct
considered dependants, under the new rules,—like widowed mothers, =
sister or a minor brother—and thus these are not eligible for iree passes
under the new rules as they were under the old rules.

Then, the second complaint is that the number of passes nas been
drastically curtailed. This system of giving free passes to employees is.
followed by railways of several countries and the system in some coun-
tries is more genmerous than ours. On the Indian railways tbe policy
which is followed by the Government of India is not to give facilities ac-
cording to the needs but according to the class to which the railway em-
ployee belongs. If a railway employee belongs to a higher class, to tke
superior service, he gets a larger number of passes. A superior railway
servant is not necessarily a man with a larger family, but he gets a 'arger
number of passés. If a man belongs to the subordinate class of railway
employees, he gets a smaller number of passes, and if a mun belongs to
the lowest-paid grades, he is a separate class altogethér. The subordi-
nate railway employee’ may get some passes and he may get passes bata
on foreign railways and what are called home railways.
But if vou are inferior servant or the lowest paid employee, you get noé
only a smaller number of passes but you cannot get a pass on foreign
lines. T cannot understand this discrimination and I would like the
Honourable Member to look into this question of discrimination. Why
should not an inferior servant get passes on what are called foreign lines?
Therefore, I am not merely content with what Sir Henry Gidney wants.
He wants to go back only to the position as it existed in 1933. I want
that the oild rules should also be changed in the case of the lowest paid
employees. I cannot understand why there should be discrimination in
the number of passes. A poor man perhaps may have a larger family and
s middle class man nay have a smaller family and a man getting very
high salary may have a small family too, even smaller than what a sub-
ordinate employee may have. It is, therefore, wrong to base your passes
on the secial position which the man holds. The need of everybody .is
the same. Therefore, let the number of passes be the same. If the
giving of passes to inferior servants is likely to cost Government a little
more, let them reduce the number of passes which the officers get. They
get ten set of passes every year. I am not sure about the exact number,
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it may be 14 instead of 10. But they do get a large number of passes
every year. 1 am sure these officers cannot travel on those passes  for
the sake of their business but they travel because the railways give them
 large number of passes. This is a waste of money in my judgment.
The Government of India can save money in the passes given to the
higher class of officers and give a larger number of passes to the subordi-
nate staff and thus bring the inferior servants to the same level as the
other classes ot railway employees.

As a matter of fact, the giving of a larger number of passes to the
inferior servants will not cause any inconvenience to the travellers. The
real inconvenience caused to the traveliing public is in the first and
second classes and not in the third class. I would like the Government
of India to go into the figures. Some of these railway organisations have
gone into the figures and I would like to give some figures to the Honour-
able Member. Out of every 13 first class passengers there is one railway
employee and. out of everv 18 second class passengers there is one railway
employee. In the case of the third class there is one railway emplovee
out of every 254 passengers. So, if you increase the number of third
class passes to the inferior servants, it is not going to add to your over-
crowding. There is overcrowding in the first class due to the railway em-
loyees. Therefore, what you should do is to reduce the number of the
railway passes given to the superior officers and then there will be less
overerowding in the first class. I, therefore, suggest that the Government
of India should alter their pass rules and reduce the number of passes
given to the superior officers. They should bring the number of passes
of the subordinate staff to the level of 1933 and inerease the number of
passes given to the inferior servants. This will be fair to vour employees
and it will not cause any inconvenience to the railways.

The Hobourable Sir Thomas Stewart: Sir, I will make no attempt to
follow Mr Joshi throngh this other example of his railway arithmetic. I
have no doubt it is as fallucious as the other examnples that he has quoted
on the floor of the House. But my real readon for not doing so is not my
disiike of arithmetic but really a suspicion that Mr. Joshi was talking
about something that Sir Henry Gidnev was not. Sir Henry was drawing
our attention to the necessitv for the restoration of certain privileges that
had been lost, and Mr. Joshi has asked us to bring into existence an
entirelv new svstem of giving passes to our railway employees. 1f Sir
Henry will forgive: me, I will not repeat vet again what is my position
in regard to the pass rules, but I can assure him and, indeed, Mr. Lal-
chand Navalrai too  that the considerations they have urged todayv will
have my verv earnest attention. '

. Lieut.-Colonel Sir Henry @idney: Sir, in view of what the Honourable
Member has just said and, with the permission of the House, I beg leave
to withdraw my motion. '
The motion was, by leave of the Assembly, withdrawn. .
Violation by Railway Administrations of Railway Board Rules governing
‘Promotion of Subordinate Staff.
Lieut.-Colonel Sir Henry @idney: Sir, I beg to move:
"Txhatj the ciemand under the head ‘Railway Board’ be _redﬁoed by Rs. 100.’"
E 2
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Sir, I shall dispose of this motion with a few words. I do mnot think
the Railway Board will disagree with me when I say that their policy
today is to make money but they call it for want of a better name
“Economy’’. ‘‘Make money honestly if you, but make money'’, that is
the advice which a Scotchman gave to his son, when he left for India.
I do not mean to say that the Railway Board are making money dis-
honestly. Not at all. What I mean to say is that vou are out for econo-
my of any kind. I should, however, like that economy to be practised on
lines indicated hy the Railway Board to the various railway administra-
tions. There are certain rules in force which have emanated from the
Railway Board controlling the rights and privileges of every railway em-
ployee. Added to them is the honourable agreement that the Govern-
ment of India entered into on behalf of the Secretary of State with every
railway subordinate when it took over the Company-managed railways in
1925. They had then given an honourable pledge to recognise as inviol-
able all the privileges that the employees enjoyed at that time.

Now, Sir, it has often been brought to the notice of the Railway Board
that Railway Agents were not practising what they were told but were
practising just what they were pleased to preach and do. For instance,
notwithstanding the undeniable fact that there are vacancies of drivers,
they keep a large number of firemen and shunters from permanent promo-
tion, and instead of confirming them in the vacant higher grades, these
very men are put on to officiate. Now, take the case of the G. I. P. Rail-
way. It will surprise the Honourable the Communications Member to
know that there are firemen who have beén employed as firemen and have
not been confirmed as drivers for nearly 20 years and they are still offi-
ciating. Sir_if you are going to economise in that way and if you are
going to ‘allow the.Agents to -carry out vour ‘orders” as thev like, ¥t will
eause grave discontent. 'Why should the Railway Agents have the power
to flout -the orders of the Railway Board and why should they be allowed
to continue a practice which I consider to be bad. This is a practice that
is-going on everywhere. It is the studied policy of the railway administra-
tions so as to show to the Railway Board the economies they have effect-
ed. They do nob sack the man: theyv do not fill up the vacancy:.in a
higher grade: but they ask the junior man to do the:work of the senior
man in an officiating capacity, and on much less pay and thus save money.
Is this' honest economy? Is this fair to junior employees? Surely not.
You do not treat your officials in a similar manner. No official would do
his duty unless he were treated squarely and with no tricks of economy.
Why do you discriminate between subordinates and officials? - Why do you
deprive the poor railway subordinate or his family of Rs. 60 simply in the
interest of economy? I do-beg of the Honourable Member to give this his
attention, because the position does exist and it i8 not proper to treat
these men like this. h v

Mr. President (The Honourable Sir Abdur Rahim): Cut motion moved:

“That the demand under the head ‘Railway Board! 'l)e_redﬁced By Rs. 106.;;

Mr. Lalchand Navalrai: Sir, I have .a few wards #0.say.- with regard
to the promotion of subordinates of grade I. “Sir, this was a point which
came under another cut and’ it was pointed out by me then that these
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subordinates who get Rs. 60 retire in that grade even after a very long
period of service. I submit that there are two ways of meeting their griev-
ances. First is that the clerks grades I and II should be amalgamated
aud the second is that the maximum grade promotion should be increased.

Now, as regards the first, the Honourable the Railway Member sug-
.gested that the grades that have been amalgamated in connection with
Railway Clearing Accounts Office have a difference and, therefore, their
grades have been amalgamated. I do not see any difference at all. It
should be remembered that on the contrary it seems to me that these sub-
crdinate clerks on the lines in Grades I and II deserve to be amalgamated
wore than those in the Accounts Office. My Honourable friend, the Rail-
way Member, will realise that in the Accounts Office, they do work at
psrticular hours, they attend office at 10 and leave office at 5 in the evening.
They. have to do certain figure work. What do these poor booking
clerks, the goods clerks, the trains clerks, the sorting clerks, etc., do?
They do work even at night time, at all odd hours. Should it not, there-
fore, be considered that these clerks do more onerous work than accounts
clerks? There is greater justification that in their case, there ought to
be amalgamation.

Then, Sir, take the work itself. They are doing all kinds of work and
they have to do at all odd hours extra duties, day and night. These are
the persons who should be kept more content. Therefore, I submit that
the Honourable the Railway Member should consider this over again whe-
ther there should be no amalgamation. If not, if there is any poliey
behind it which says that these grades should not be amalgamated then,
I may request him to adjust this thing sympathetically. Their pay should
not be restricted in three grades. Let the second grade of Rs. 90 be the
first grade. Under these circumstances, I hope that considering all their
representations, all their pitiable appeals which they have placed before
the Government for months and months, I hope that the Honourable the
Railway Member would give his best consideration to this matter.

The Honourable Sir Thomas Stewart: Sir, on this cut motion two
matters have been raised. My Honourable friend, Col. Gidney, has raised
the question of certain lower grades in the locomotive department who have
not been promoted when there have been officiating vacancies. I regret
that I have no information at the present moment as to the cases. It may
be that the information is in my office, but on account of the short notice
that I have received with regard to these cut motions, I have not got the
irformation here, but I can assure Col. Gidney that if we have it, we
shall make enquiries as to what is happening. If we do not have this in-
formation in the office, I should be obliged if he would supply it to us
and we will take similar action.

Mr. Lalchand Navalrai has returned to the charge on a subject which
we discussed this morning. One of the points that I made in resisting the
demand that Grade I and Grade II clerks should be amalgamated was that
really they were not comparable with the accounts clerks who at another
tirne had been converted from two grades into one grade cadre. Well,
Sir, my Honourable friend, Mr. Lalchand Navalrai, has given very strong
confirmation of my argument and he has demonstrated beyond a shadow
of doubt that there is nothing comparable between the two grades. I may
remind him of what I. said this morning that our latest information
from the Agents of the Railways is that there is reasonable prospect of
promotion from Grade I to Grade II.
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Lieut.-Colonel Sir Henry Gidney: Sir, in view of the promises made by
the Honourable Member for Railways, I beg leave to withdraw my cut.

motion.
The Cut motion was, by leave of the Assembly, withdrawn.

Composition of Staff attached to the Office of the Conciliation Officer—Col.
Wagstaff—in Calcutta.

Lieut.-Colonel Sir Henry @idney: Sir, I beg to move:
“That the demand under the head ‘Railway Board’ be reduced by Rs. 100.”

Sir, I am sure I am voicing the opinion of this House when I thank
the Department of the Railway Board for having given heed to the request
of this House. We have for years been appealing to the Government, we
have also defeated them on four or five occasions when we asked them
for an Arbitration Board to settle railway grievances but they remained
adamant. It wanted a Royal Commission on Labour to visit India to-
show them that there was some justice in our demand and that the condi-
tionis ol service of our railway subordinates needed a proper tribunal and
that railway disputes had better be settled in a friendly rather than in an
unfriendly way as has so often happened in the immediate past. I thank
the Railway Board in appointing a Conciliation Officer. But, Sir, while the
report of the Whitley Commission has recommended the formation of an-
Arbitration Board today the Railway Board after much delay and demands
en our part have consented to appointing a Conciliation Officer as an
expcriment. This Conciliation Officer is to be in a town where there:
are termini of three railways—Calcutta. The claims of Bombay and
Madras have not been considered. While this is a step in the right
direction its only advantage is that ‘‘something is better than nothing”.
This Conciliation Officer sits alone in his office and he is expected to get into-
harmonious touch with the labourers of the railways and to effect friendly
settlements of labour disputes before it gets too late. We are promised
that when this experiment proves a success, we will have a sort of Advi-
sory Committee of appeal. That is certainly a little better. My desire in
moving this cut motion is to bring to the notice of the Honourable Member
for Railways the desirability of going a step further and to make the duties
of this Conciliation Officer more practical and effective. And what could be

5P better than supplving him with two or three assistants of

o reliable experience as office subordinates? They know the
views of the men much better than Colonel Wagstaff does. Moreover,
Colonel Wagstaff is a servant of the railway. He is a very eminent officer
with experience of labour problems, but why appoint a labour officer to
the office? Why do you not appoint another officer?

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member can continue his speech tomorrow.

The Assembly then adjourned till Eleven of the Clock on Tuesday, the
22ud February, 1938.
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